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SEEPAT ROAD,

PO. SECL,

BTLASPUR(CG)

PtN- 495 006.
Tel, 07752- 246324

Fax. 07752-246324

$*l-lt.h ll*st*:r:n il**l$elds Lirni'te$

(A Subsidiary of Coal India Limited)
A ' N4 I N I R.A T N A ' P.S.U.

Sf,Cl / BSP / ENVT / Khairaha UG/l8 /

To
The Director IA-Coal Mining,
Ministry of Environment, Forest & Climate Change

Indira Paryavaran Bhawan, Jor Bagh Road

New Delhi-110003

Subject: - Submission of Form-1 for Khairaha UG Mine (Expansion from 0'585 MTPA to 0.819MTPA)

under clause 7(ii) of EIA notification 2006'

Dear Sir,
please find enclosed herewith 02 sets of EIA/EMP for Khairaha UG Mine (0.585 MTPA to

0.g19 MTpA) - expansion under clause 7(ii) of EIA notification 2006. Details are as under:

Documents EnclosedMine Lease Area and Production Capacity

(if expansion in production frgrn -.. tq,.)
Name of Project, ComPanY,

District and State,
EIA/EMPtotat land required for 0.819 MTPA is

472.065 Ha.
Project: Khairaha UG Mine
District: Shahdol
State: Madliya Pradesh

Company:
South Eastern Coalfi elds

Limited Seepat Road, BilasPur
(cHHATISGARH) - 49s006.

You are requested to kindly consider the proposal in EAc meeting for EC

Thanking You.

Encl.:- as above

Yours faithfullv

""..,#m)$*Environment
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Nov 17 to Feb 18 Air 
Temp. 

RH Wind 
Speed 

Wind 
Dir. 

Barometric 
Pressure 

Rain 
fall 

Cloud 
Cover 

Date Month Year °C % mtr/sec ° milibar mm Oktas 

12 2 2018 22.35 46.50 3.2 101 967.4 0 0 

13 2 2018 21.49 46.00 2.7 138 967.0 0 0 

14 2 2018 22.64 45.61 1.8 147 967.1 0 1 

15 2 2018 22.11 45.11 1.7 83 968.7 0 0 

 
3.2.4 Ambient Air Quality Data: 

 
Location-wise results of AAQM & its statistical summaries, graphical representations 
and analysis thereof are given below.  
 

3.2.4.1  Results & statistical calculations for Location- L1: 
 

Table – 3.12 a 

Name Of Location  Khairaha Mine Office 

SL No Starting Date PM10 SPM PM2.5 SO2 NOx 

Unit µg/m3 µg/m3 µg/m3 µg/m3 µg/m3 

GSR 826 (E) 100 - 60 80 80 

GSR 742 (E) 250 500 - 120 120 

1 27.11.2017 77 198 37 12 26 

2 29.11.2017 72 222 28 10 34 

3 04.12.2017 80 170 25 16 32 

4 07.12.2017 79 187 34 21 27 

5 12.12.2017 74 231 37 18 38 

6 16.12.2017 68 212 21 17 36 

7 22.12.2017 64 244 38 14 28 

8 24.12.2017 69 196 33 19 30 

9 27.12.2017 62 168 30 22 35 

10 29.12.2017 68 180 22 13 38 

11 01.01.2018 70 202 37 26 30 

12 04.01.2018 79 165 33 16 28 

13 09.01.2018 80 177 29 28 32 

14 13.01.2018 71 152 26 16 27 

15 19.01.2018 72 196 28 27 37 

16 21.01.2018 67 180 31 19 35 

17 24.01.2018 76 198 30 22 27 

18 26.01.2018 77 214 34 29 34 

19 29.01.2018 66 234 36 25 37 

20 01.02.2018 61 230 32 18 29 

21 06.02.2018 77 199 31 15 31 

22 10.02.2018 79 178 39 21 34 

23 12.02.2018 76 183 32 26 36 
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24 14.02.2018 79 197 26 14 28 

  

RESULT INTERPRETATIONS 

No Of Observations 24 24 24 24 24 

Minimum 
Concentration 61 152 21 10 26 
Maximum 
Concentration 80 244 39 29 38 

98th Percentile 80 234 38 28 38 

Arithmetic Mean 73 196 31 19 32 

RSD (%) 8.3 12.2 15.9 27.9 12.5 
 

A. Graphical Representation of the Results: 
 

(i) For PM10, PM2.5 & SPM: The above Results for PM10, PM2.5 & SPM are showing 
graphically. 

 
Fig. – 3.8 

 
From the above graphical presentation it is clearly interpreted that all the values of 
PM10, PM2.5 & SPM were lower than the prescribed limits for location L1 i.e. 
Khairaha Mine Office.  
 
Coming to the result, the average concentration of SPM in this location was found 
196 µg/m3 with the range of 152 to 244 µg/m3. As per the standards for coal mines, 
GSR 742(E) dated 25th September 2000, the concentration of SPM in this location 
was lower than the limits i.e. 500 µg/m3 for entire the study period. 
 
In case of PM10, the concentration was below the limits proposed in the standards 
GSR 826 (E) dated 16th November 2009 of MoEF. The average concentration of PM10 
was found 73 µg/m3 with the range of 61 to 80 µg/m3. 
 
For PM2.5, the arithmetic mean was found 31 µg/m3 & the range was 21 to 39 µg/m3. 
Concentration of PM2.5 for entire the study period was lower than the limits as per 
GSR 826(E) dated 16th November 2009 of MoEF. 
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(ii) For Oxides of Sulphur and Oxides of Nitrogen:  

`` 
The Concentration of SO2 & NOx of Khairaha Mine Office for the month Nov’17 to 
Feb’18 is showing graphically. 
  

 
Fig. – 3.9 

 
It is clearly interpreted that the concentration for SO2 & NOx in Khairaha Mine Office 
was far below from the prescribed limits. Average values for SO2 & NOx were 
noticed 19 & 32 µg/m3respectively.  
 

3.2.4.2  Results & statistical calculations for Location- L2: 
 

Table – 3.12 b 

Name Of Location  Chirhiti Village 
SL No Starting Date PM10 SPM PM2.5 SO2 NOx 

Unit µg/m3 µg/m3 µg/m3 µg/m3 µg/m3 

GSR 826 (E) 100 - 60 80 80 

GSR 742 (E) 250 500 - 120 120 

1 27.11.2017 68 197 22 16 32 

2 29.11.2017 65 180 38 20 30 

3 04.12.2017 66 204 29 18 36 

4 07.12.2017 67 247 30 22 38 

5 12.12.2017 72 212 26 17 30 

6 16.12.2017 80 188 24 26 42 

7 22.12.2017 70 199 33 19 36 

8 24.12.2017 65 219 36 15 35 

9 27.12.2017 62 235 39 14 32 

10 29.12.2017 66 195 31 18 37 

11 01.01.2018 60 186 32 20 36 

12 04.01.2018 74 222 35 18 40 
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13 09.01.2018 68 207 34 18 38 

14 13.01.2018 76 236 33 16 35 

15 19.01.2018 75 196 36 22 35 

16 21.01.2018 69 203 30 19 38 

17 24.01.2018 71 188 24 15 33 

18 26.01.2018 79 212 32 23 29 

19 29.01.2018 63 233 28 26 43 

20 01.02.2018 68 197 26 18 31 

21 06.02.2018 74 186 39 14 44 

22 10.02.2018 72 208 38 24 37 

23 12.02.2018 76 215 30 22 40 

24 14.02.2018 66 196 36 17 35 

  

RESULT INTERPRETATIONS 

No Of Observations 24 24 24 24 24 

Minimum Concentration 60 180 22 14 29 

Maximum Concentration 80 247 39 26 44 

98th Percentile 79 236 39 26 43 

Arithmetic Mean 70 207 32 19 36 

RSD (%) 7.6 8.7 15.7 18.4 11.4 

A. Graphical Representation of the Results: 

(i) For PM10, PM2.5 & SPM:  The above Results for PM10, PM2.5 & SPM are showing 
graphically. 

 

 
Fig. – 3.10 

 
From the above graphical presentation it is clearly interpreted that all the values of 
PM10, PM2.5 & SPM were lower than the prescribed limits for location L2 i.e. Chirhiti 
Village.  
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Coming to the result, the average concentration of SPM in this location was found 
207 µg/m3 with the range of 180 to 247 µg/m3. As per the standards for coal mines, 
GSR 742(E) dated 25th September 2000, the concentration of SPM in this location 
was lower than the limits i.e. 500 µg/m3 for entire the study period. 
In case of PM10, the concentration was below the limits proposed in the standards 
GSR 826(E) dated 16th November 2009 of MoEF. The average concentration of PM10 
was found 70 µg/m3 with the range of 60 to 80 µg/m3. 
 
 For PM2.5, the arithmetic mean was found 32 µg/m3 & the range was 22 to 39 µg/m3. 
Concentration of PM2.5 for entire the study period was lower than the limits as per 
GSR 826(E) dated 16th November 2009 of MoEF. 
 

(ii) For Oxides of Sulphur and Oxides of Nitrogen: 
  

The Concentration of SO2 & NOx of Chirhiti Village for the month Nov’17 to Feb’18 
is showing graphically. 
 

 
Fig. – 3.11 

 
It is clearly interpreted that the concentration for SO2 & NOx in Chirhiti Village was 
far below from the prescribed limits. Average values for SO2 & NOx were noticed 19 
& 36 µg/m3respectively.  
 

3.2.4.3 Results & statistical calculations for Location- L3: 
 

Table – 3.12 c 

Name Of Location  PIPARIA VILLAGE 

SL No Starting Date PM10 SPM PM2.5 SO2 NOx 

Unit µg/m3 µg/m3 µg/m3 µg/m3 µg/m3 

GSR 826 (E) 100 - 60 80 80 

GSR 742 (E) 250 500 - 120 120 

1 27.11.2017 66 190 34 22 33 
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2 29.11.2017 68 184 31 20 36 

3 04.12.2017 76 222 33 26 39 

4 07.12.2017 63 201 28 25 33 

5 12.12.2017 71 210 26 19 40 

6 16.12.2017 76 187 30 28 44 

7 22.12.2017 68 233 33 23 46 

8 24.12.2017 65 198 22 24 42 

9 27.12.2017 70 202 24 27 42 

10 29.12.2017 64 194 38 26 40 

11 01.01.2018 69 191 31 18 42 

12 04.01.2018 77 225 28 26 44 

13 09.01.2018 79 246 36 17 40 

14 13.01.2018 80 221 34 19 38 

15 19.01.2018 76 235 36 16 37 

16 21.01.2018 81 197 37 25 40 

17 24.01.2018 69 210 39 28 36 

18 26.01.2018 74 234 35 30 39 

19 29.01.2018 65 211 26 22 42 

20 01.02.2018 67 223 39 19 33 

21 06.02.2018 76 198 36 25 40 

22 10.02.2018 69 176 31 16 43 

23 12.02.2018 64 216 25 26 37 

24 14.02.2018 78 221 38 20 35 

  

RESULT INTERPRETATIONS 

No Of Observations 24 24 24 24 24 

Minimum Concentration 63 176 22 16 33 

Maximum Concentration 81 246 39 30 46 

98th Percentile 80 235 39 28 44 

Arithmetic Mean 71 209 32 23 39 

RSD (%) 8.0 8.8 15.7 18.1 9.3 
 

A. Graphical Representation of the Results: 
 

(i) For PM10, PM2.5 & SPM:  The above Results for PM10, PM2.5 & SPM are showing 
graphically. 
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Fig. – 3.12 

 
From the above graphical presentation it is clearly interpreted that all the values of 
PM10, PM2.5 & SPM were lower than the prescribed limits for location L3 i.e. Piparia 
Village.  
 
Coming to the result, the average concentration of SPM in this location was found 
209 µg/m3 with the range of 176 to 246 µg/m3. As per the standards for coal mines, 
GSR 742(E) dated 25th September 2000, the concentration of SPM in this location 
was lower than the limits i.e. 500 µg/m3 for entire the study period. 
 
In case of PM10, the concentration was below the limits proposed in the standards 
GSR 826(E) dated 16th November 2009 of MoEF. The average concentration of PM10 
was found 71 µg/m3 with the range of 63 to 81 µg/m3. 
 
 For PM2.5, the arithmetic mean was found 32 µg/m3 & the range was 22 to 39 µg/m3. 
Concentration of PM2.5 for entire the study period was lower than the limits as per 
GSR 826(E) dated 16th November 2009 of MoEF. 
 

(ii) For Oxides of Sulphur and Oxides of Nitrogen:  
 

The Concentration of SO2 & NOx of Piparia Village for the month Nov’17 to Feb’18 
is showing graphically. 
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Fig. – 3.13 

 
It is clearly interpreted that the concentration for SO2 & NOx in Piparia Village was 
far below from the prescribed limits. Average values for SO2 & NOx were noticed 23 
& 39 µg/m3respectively.  
 

3.2.4.4 Results & statistical calculations for Location- L4: 
 

Table – 3.12 d 

Name Of Location  KANDOHA VILLAGE 

SL No Starting Date PM10 SPM PM2.5 SO2 NOx 

Unit µg/m3 µg/m3 µg/m3 µg/m3 µg/m3 

GSR 826 (E) 100 - 60 80 80 

GSR 742 (E) 250 500 - 120 120 

1 27.11.2017 71 223 24 22 34 

2 29.11.2017 66 202 28 34 38 

3 04.12.2017 79 199 36 26 37 

4 07.12.2017 64 213 32 25 38 

5 12.12.2017 69 189 30 20 38 

6 16.12.2017 66 191 37 24 42 

7 22.12.2017 67 212 21 28 40 

8 24.12.2017 60 244 29 28 40 

9 27.12.2017 65 276 36 25 44 

10 29.12.2017 75 254 31 22 41 

11 01.01.2018 76 267 34 20 39 

12 04.01.2018 77 238 31 27 36 

13 09.01.2018 71 227 27 30 40 

14 13.01.2018 69 241 28 31 38 

15 19.01.2018 62 205 31 29 37 

16 21.01.2018 68 234 33 24 34 

17 24.01.2018 69 245 35 18 27 
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18 26.01.2018 76 198 37 26 30 

19 29.01.2018 76 250 29 29 28 

20 01.02.2018 71 229 39 34 43 

21 06.02.2018 74 197 34 22 31 

22 10.02.2018 77 201 32 19 35 

23 12.02.2018 70 220 34 23 40 

24 14.02.2018 75 208 38 26 32 

  

RESULT INTERPRETATIONS 

No Of Observations 24 24 24 24 24 

Minimum Concentration 60 189 21 18 27 
Maximum 

Concentration 79 276 39 34 44 

98th Percentile 77 267 38 34 43 

Arithmetic Mean 71 223 32 26 37 

RSD (%) 7.4 11.0 13.9 17.2 12.5 
 

A. Graphical Representation of the Results: 

(i) For PM10, PM2.5 & SPM: The above Results for PM10, PM2.5 & SPM are showing 
graphically. 

 
Fig. – 3.14 

 
From the above graphical presentation it is clearly interpreted that all the values of 
PM10, PM2.5 & SPM were lower than the prescribed limits for location L4 i.e. 
Kandoha Village.  
 
Coming to the result, the average concentration of SPM in this location was found 
223 µg/m3 with the range of 189 to 276 µg/m3. As per the standards for coal mines, 
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GSR 742(E) dated 25th September 2000, the concentration of SPM in this location 
was lower than the limits i.e. 500 µg/m3 for entire the study period. 
In case of PM10, the concentration was below the limits proposed in the standards 
GSR 826(E) dated 16th November 2009 of MoEF. The average concentration of PM10 
was found 71 µg/m3 with the range of 60 to 79 µg/m3. 
 
For PM2.5, the arithmetic mean was found 32 µg/m3 & the range was 21 to 39 µg/m3. 
Concentration of PM2.5 for entire the study period was lower than the limits as per 
GSR 826(E) dated 16th November 2009 of MoEF. 

(ii) For Oxides of Sulphur and Oxides of Nitrogen:  

The Concentration of SO2 & NOx of . Kandoha Village for the month Nov’17 to 
Feb’18 is showing graphically.  

 
Fig. – 3.15 

 
It is clearly interpreted that the concentration for SO2 & NOx in . Kandoha Village 
was far below from the prescribed limits. Average values for SO2 & NOx were 
noticed 26 & 37 µg/m3respectively. 
 

3.2.4.5 Results & statistical calculations for Location- L5: 
  

Table – 3.12 e 

Name Of Location  MAJHAR VILLAGE 

SL No Starting Date PM10 SPM PM2.5 SO2 NOx 

Unit µg/m3 µg/m3 µg/m3 µg/m3 µg/m3 

GSR 826 (E) 100 - 60 80 80 

GSR 742 (E) 250 500 - 120 120 

1 27.11.2017 78 203 26 12 27 

2 29.11.2017 74 265 22 18 34 

3 04.12.2017 69 223 38 16 32 

4 07.12.2017 74 189 36 19 25 

5 12.12.2017 62 198 21 22 22 
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6 16.12.2017 67 231 27 17 29 

7 22.12.2017 69 227 38 20 31 

8 24.12.2017 72 245 20 22 28 

9 27.12.2017 65 241 29 25 34 

10 29.12.2017 79 195 26 24 21 

11 01.01.2018 77 173 35 18 27 

12 04.01.2018 78 188 39 15 28 

13 09.01.2018 76 199 39 17 33 

14 13.01.2018 77 222 36 18 20 

15 19.01.2018 72 251 25 19 26 

16 21.01.2018 76 264 30 22 29 

17 24.01.2018 68 190 39 20 24 

18 26.01.2018 63 234 38 19 29 

19 29.01.2018 65 220 28 25 30 

20 01.02.2018 69 214 24 21 28 

21 06.02.2018 64 225 26 18 32 

22 10.02.2018 71 198 29 19 17 

23 12.02.2018 69 207 30 23 20 

24 14.02.2018 68 230 35 22 27 

  

RESULT INTERPRETATIONS 

No Of Observations 24 24 24 24 24 

Minimum 
Concentration 62 173 20 12 17 

Maximum 
Concentration 79 265 39 25 34 

98th Percentile 78 264 39 25 34 

Arithmetic Mean 71 218 31 20 27 

RSD (%) 7.3 11.3 20.6 16.2 17.1 

A. Graphical Representation of the Results: 

(i) For PM10, PM2.5 & SPM: The above Results for PM10, PM2.5 & SPM are showing 
graphically. 
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Fig. – 3.16 

 
From the above graphical presentation it is clearly interpreted that all the values of 
PM10, PM2.5 & SPM were lower than the prescribed limits for location L5 i.e. Majhar 
Village. 
  
Coming to the result, the average concentration of SPM in this location was found 
218 µg/m3 with the range of 173 to 265 µg/m3. As per the standards for coal mines, 
GSR 742(E) dated 25th September 2000, the concentration of SPM in this location 
was lower than the limits i.e. 500 µg/m3 for entire the study period. 
 
In case of PM10, the concentration was below the limits proposed in the standards 
GSR 826(E) dated 16th November 2009 of MoEF. The average concentration of PM10 
was found 71 µg/m3 with the range of 60 to 79 µg/m3. 
 
 For PM2.5, the arithmetic mean was found 31 µg/m3 & the range was 20 to 39 µg/m3. 
Concentration of PM2.5 for entire the study period was lower than the limits as per 
GSR 826(E) dated 16th November 2009 of MoEF. 

(ii) For Oxides of Sulphur and Oxides of Nitrogen:  

The Concentration of SO2 & NOx of Majhar Village for the month Nov’17 to Feb’18 
is showing graphically. 
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Fig. – 3.17 
 
It is clearly interpreted that the concentration for SO2 & NOx Majhar Village was far 
below from the prescribed limits. Average values for SO2 & NOx were noticed 20 & 
27 µg/m3respectively. 
 

3.2.4.6   Results & statistical calculations for Location- L6: 
 

Table – 3.12 f 

Name Of Location  DULHARA VILLAGE 

SL No Starting Date PM10 SPM PM2.5 SO2 NOx 

Unit µg/m3 µg/m3 µg/m3 µg/m3 µg/m3 

GSR 826 (E) 100 - 60 80 80 

GSR 742 (E) 250 500 - 120 120 

1 27.11.2017 65 212 22 12 22 

2 29.11.2017 78 231 28 18 26 

3 04.12.2017 56 198 32 17 32 

4 07.12.2017 68 171 36 15 28 

5 12.12.2017 63 163 31 22 34 

6 16.12.2017 71 190 38 13 30 

7 22.12.2017 77 209 27 27 42 

8 24.12.2017 75 196 26 20 38 

9 27.12.2017 70 148 21 22 36 

10 29.12.2017 76 178 29 19 29 

11 01.01.2018 77 153 27 13 30 

12 04.01.2018 69 187 31 17 34 

13 09.01.2018 76 165 36 18 32 

14 13.01.2018 70 195 39 21 35 

15 19.01.2018 79 201 26 16 33 

16 21.01.2018 62 156 28 18 38 

17 24.01.2018 68 197 30 20 36 
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18 26.01.2018 74 159 29 24 28 

19 29.01.2018 79 205 37 18 33 

20 01.02.2018 68 170 31 20 37 

21 06.02.2018 60 210 36 28 29 

22 10.02.2018 61 187 26 19 30 

23 12.02.2018 65 168 31 23 35 

24 14.02.2018 69 217 29 15 39 

  

RESULT INTERPRETATIONS 

No Of Observations 24 24 24 24 24 

Minimum 
Concentration 56 148 21 12 22 

Maximum 
Concentration 79 231 39 28 42 

98th Percentile 79 217 38 27 39 

Arithmetic Mean 70 186 30 19 33 

RSD (%) 9.4 12.2 15.9 21.6 14.1 
  

A. Graphical Representation of the Results: 

(i) For PM10, PM2.5 & SPM: The above Results for PM10, PM2.5 & SPM are showing 
graphically. 

 
Fig. – 3.18 

 
From the above graphical presentation it is clearly interpreted that all the values of 
PM10, PM2.5 & SPM were lower than the prescribed limits for location L6 i.e. Dulhara 
Village.  
 
Coming to the result, the average concentration of SPM in this location was found 
186 µg/m3 with the range of 148 to 231 µg/m3. As per the standards for coal mines, 
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GSR 742(E) dated 25th September 2000, the concentration of SPM in this location 
was lower than the limits i.e. 500 µg/m3 for entire the study period. 
In case of PM10, the concentration was below the limits proposed in the standards 
GSR 826(E) dated 16th November 2009 of MoEF. The average concentration of PM10 
was found 70 µg/m3 with the range of 56 to 79 µg/m3. 
 
 For PM2.5, the arithmetic mean was found 30 µg/m3 & the range was 21 to 39 µg/m3. 
Concentration of PM2.5 for entire the study period was lower than the limits as per 
GSR 826(E) dated 16th November 2009 of MoEF. 

(ii) For Oxides of Sulphur and Oxides of Nitrogen:  

The Concentration of SO2 & NOx of Dulhara Village for the month Nov’17 to Feb’18 
is showing graphically. 

  
Fig. – 3.19 

 
It is clearly interpreted that the concentration for SO2 & NOx in Dulhara Village was 
far below from the prescribed limits. Average values for SO2 & NOx were noticed 19 
& 33 µg/m3respectively.  
 

3.2.4.7  AAQM (Heavy Metals, Benzene, CO, O3, NH3, BAP) Results & its Interpretations: 
 
In this study we also monitor on monthly once some other criteria pollutants like 
Ozone, Ammonia, Lead & CO to assess the existing levels of air pollutants of the 
proposed project area. 

Beside these, we also monitored some Heavy metal (in particulates) concentration in 
the air under this project area. 

 

 

 

 

Continuous Page 122 of 677 

26 / 152



EIA/EMP for Khairaha UG Mine – 0.819 MTPA                                                          CMPDI 

Job No. 517417                Chapter – III, Page 53 of 79 

Table – 3.12 g 

Khairaha Project Office 16/12/2017 <10 25.5 0.45 <2 <0.5 <0.5 <0.5 1.93 <0.01 <0.5 <0.5 

19/01/2018 <10 32.1 0.54 <2 <0.5 <0.5 <0.5 2.74 <0.01 <0.5 <0.5 

12/02/2018 <10 28.7 0.61 <2 <0.5 <0.5 <0.5 1.62 <0.01 <0.5 <0.5 

Chirhiti village 16/12/2017 <10 17.4 0.39 <2 <0.5 <0.5 <0.5 3.16 <0.01 <0.5 <0.5 

19/01/2018 <10 15.9 0.58 <2 <0.5 <0.5 <0.5 4.01 <0.01 <0.5 <0.5 

12/02/2018 <10 22.2 0.66 <2 <0.5 <0.5 <0.5 2.66 <0.01 <0.5 <0.5 

Piparia  village 16/12/2017 <10 31.4 0.71 <2 <0.5 <0.5 <0.5 1.34 <0.01 <0.5 <0.5 

19/01/2018 <10 35.2 0.49 <2 <0.5 <0.5 <0.5 3.20 <0.01 <0.5 <0.5 

12/02/2018 <10 26.8 0.38 <2 <0.5 <0.5 <0.5 3.55 <0.01 <0.5 <0.5 

Kandoha  village 16/12/2017 <10 22.9 0.46 <2 <0.5 <0.5 <0.5 4.27 <0.01 <0.5 <0.5 

19/01/2018 <10 24.7 0.42 <2 <0.5 <0.5 <0.5 1.84 <0.01 <0.5 <0.5 

12/02/2018 <10 28.5 0.53 <2 <0.5 <0.5 <0.5 2.99 <0.01 <0.5 <0.5 

Majhar  village 16/12/2017 <10 26.6 0.69 <2 <0.5 <0.5 <0.5 3.28 <0.01 <0.5 <0.5 

19/01/2018 <10 24.9 0.54 <2 <0.5 <0.5 <0.5 1.22 <0.01 <0.5 <0.5 

12/02/2018 <10 31.1 0.47 <2 <0.5 <0.5 <0.5 2.08 <0.01 <0.5 <0.5 

Dulhara village 16/12/2017 <10 18.8 0.35 <2 <0.5 <0.5 <0.5 3.58 <0.01 <0.5 <0.5 

 19/01/2018 <10 23.4 0.39 <2 <0.5 <0.5 <0.5 3.60 <0.01 <0.5 <0.5 

12/02/2018 <10 21.9 0.46 <2 <0.5 <0.5 <0.5 3.04 <0.01 <0.5 <0.5 

 
From the above results it is concluded that all the values of the pollutants, either in gaseous form or as particulate form are below the acceptance 
limit. 

   * Remarks: All the AAQM parameters mentioned above had been sampled & tested as per standard methodology under the Scope of NABL & 
MoEFCC. 

 
 
 

Location Sampling Date O3 NH3 CO C6H6 As BAP Cd Cr Pb Hg Ni 

Unit µg/m3 µg/m3 mg/m3 µg/m3 ng/m3 ng/m3 ng/m3 ng/m3 µg/m3 ng/m3 ng/m3 

Limits as per GSR 826 Standard 180 400 4 5 6 1 - - 1 - 20 
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3.2.4.8 Abstract of Air Quality Status: 
Table – 3.12 h 

Parameter PM10 SPM PM2.5 SOx NOx 
Unit µg/m3 µg/m3 µg/m3 µg/m3 µg/m3 

GSR 826 (E) 100 - 60 80 80 

GSR 742 (E) 250 500 - 120 120 

Location KHAIRAHA PROJECT OFFICE 

Minimum Concentration 61 152 21 10 26 

Maximum Concentration 80 244 39 29 38 

Arithmetic Mean 73 196 31 19 32 

Location CHIRHITI VILLAGE 

Minimum Concentration 60 180 22 14 29 

Maximum Concentration 80 247 39 26 44 

Arithmetic Mean 70 207 32 19 36 

Location PIPARIA VILLAGE 

Minimum Concentration 63 176 22 16 33 

Maximum Concentration 81 246 39 30 46 

Arithmetic Mean 71 209 32 23 39 

Location KANDOHA VILLAGE 

Minimum Concentration 60 189 21 18 27 

Maximum Concentration 79 276 39 34 44 

Arithmetic Mean 71 223 32 26 37 

Location MAJHAR VILLAGE 

Minimum Concentration 62 173 20 12 17 

Maximum Concentration 79 265 39 25 34 

Arithmetic Mean 71 218 31 20 27 

Location DULHARA VILLAGE 

Minimum Concentration 56 148 21 12 22 

Maximum Concentration 79 231 39 28 42 

Arithmetic Mean 70 186 30 19 33 
 
3.2.5  Water Quality: 

 
   Observations of Study: 
 

     The details of analytical results are given below.  
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Sl.  
No. 

Parameters Impact Assessment 
Within mining area Outside  

mining area 
subsidence. assessment of subsidence (its 

magnitude & location) have 
been made and accordingly 
remedial measures have 
suggested, which includes 
leaving of pillars/partial 
extraction of panels etc. Hence, 
overall impact on surface will 
be minimum and easily 
mitigatable and land use pattern 
will not undergo any major 
change. 

3.00 Change in Landscape 
and Land use pattern 
than pre-mining 
scenario such as visual 
impact-loss of aesthetic 
beauty, ugly scar on 
land; deforestation-loss 
of surface soil and 
vegetation cover. 

In the mine area, the waste 
dump created on pit mouth is 
temporary in nature, as it is 
utilized as packing materials in 
underground haulage track in 
due course of mine 
development. Hence, there will 
be negligible or no change over 
landscape. 

No appreciable 
damage is 
envisaged. 

4.00 Change in Surface 
Drainage. 

There will be no stark change in 
surface drainage. But, some 
minor change on surface 
drainage is likely, where 
construction of infrastructure, 
roads and drains is to be 
executed. 

Surface drainage 
is likely to 
change in minor 
extent, where 
construction of 
colony, roads 
and drains is to 
be executed. 

 
4.3.2 Environmental & Ecological factors: 

 

4.3.2.1 Impact on Air Quality: 
 

A) Identification of items for Impact assessment: 
 

Phase-wise items have been identified for impact assessment as per table-4.4a given 
hereinafter. 

Table-4.14 a 
Sl.  No. Items to be identified for impact assessment 

1.00 Phase-wise preparation of inventory of air pollution emission sources 
2.00 Phase-wise Impact assessment 
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B) Inventory of air pollution emission sources: 
 
        Table-4.14 b 

Sl  
No. 

Phase/Parameters Pollution Emission sources 
Sources Emission 

A. Operational   
1.00 Meteorological 

condition 
Mines & combustion 
of coal  

Dusts, Fires & smokes.  

2.00 Ambient air quality   
2.01  Drilling & blasting SPM, PM10, & PM 2.5 
2.02  Coal Handling SPM, PM10, & PM 2.5 
2.03  OB handling SPM, PM10, & PM 2.5 
2.04  OB formation SPM & exhaust fumes from 

dumpers 
2.05  Dump (internal & 

external) 
SPM, PM10, & PM 2.5 till 
development of green 
coverings. 

2.06  Haul Road  SPM & PM10, PM 2.5 
2.07  Transportation & 

Movement of vehicle 
SPM, PM10, PM 2.5, NOx & 
SO2 

B. Post-operational   
1.00 Meteorological 

condition 
- - 

2.00 Ambient air quality   
2.01  Reclamation of dump 

area 
SPM, PM10, & PM 2.5 

2.02  Salvaging and shifting 
operation of mining 
equipment 

SPM, NOx & SO2 

2.03  Clearing of coal and 
other materials 
besides restoration of 
infrastructure area to 
the extent possible 

SPM, PM10, & PM 2.5 

 
C) Impact Assessment: 

Table-4.14 c 
Sl.  
No. 

Parameters Impact Assessment 

1.00 
 
 
 

Meteorological 
Condition 
 
 

Coal dumps are susceptible to fire, and combustion 
may occur therein; hence there may be a likely 
change in ambient temperature, wind speed and 
direction to somewhat extent. 

2.00 Ambient air quality Type Impact 

2.01  Direct 

Minimal increase in dust & noxious 
emission to the air owing to transport 
vehicles. Coal transportation layout & 
flow diagram within the mine lease area 
are given in plates-XV & XV (A) 
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Sl.  
No. 

Parameters Impact Assessment 

respectively, which indicates the specific 
areas of generating fugitive emissions. 
Coal cutting in coal faces & 
transportation/handling causes slight 
increase in the ambient SPM and CO 
levels.  

2.02  Indirect 
Surface coal transport & Workshop will 
generate indirect impact in the long run. 

2.03  
Short 
term 

Drilling and blasting in underground 
atmosphere may attribute to slight increase 
in the ambient SPM and CO levels. 

2.04  
Long 
term 

Surface coal transport/handling & 
Workshop will produce long term impact 
upon the air quality. 

 
4.3.2.1.1  Ambient Air Quality Impact Prediction Modeling by AERMOD, USEPA: 

 
The assessment for impact of mineral transportation, handling, storage and transfer of 
minerals/waste and adopted remedial measures such as mobile/static water sprinkling 
system along the transportation road, mine/stockyard/siding on air quality is required 
as per standard ToR (condition no XVII, XVIII & XXI).  

 
The Air Quality Impact Prediction (AQIP) for mining operation due to expansion of 
Khairaha UG mine from 0.585 MTPA to 0.819 MTPA peak capacity has been 
assessed by AERMOD model version 16216r. The reasons for selection of AERMOD 
are as follows: 
 
1. Recommended regulatory model for AAQ impact modelling by USEPA.  
 
2. A steady-state plume model that incorporates air dispersion based on planetary 

boundary layer turbulence structure and scaling concepts, including treatment 
of both surface and elevated sources, and both simple and complex terrain. 

 
In the air quality modelling, AERMOD (Model version 16216r) has been used to 
assess impact on AAQ in the area due to mining activities due to expansion of 
Khairaha UG mine. In the modeling, one full season baseline air quality data (period – 
Nov,2017 to Feb, 2018) winter season along with micro meteorological data have 
been used for assessment of impact on ambient air quality (PM10) at 6 control 
locations termed as receptors and grid of other arbitrary receptors.  

 
A. Activities and their Emission rates/factors used in the study:  

Khairaha UG mine is an underground mine. The coal extraction will be done by 
continuous miner so eliminating the drilling, blasting and coal sizing process. The 
coal cutting and loading of coal is carried out beneath the earth and because of this, 
the load on air pollution is insignificant on surface. In this model, determination of the 
incremental PM10 levels in μg/m3 on the receptors have been assessed due to the 
loading of coal into trucks in the coal bunker, wind erosion in coal bunker, 
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transportation of coal from bunker to railway siding (Burhar Railway siding) located 
at a distance of about 13km from mine boundary.  

 

 
 

Process plan for Underground coal mining – Generic view  
 
 

 
 
 
 
 
 

 
 
 
 
 
 
 

Various Mining activities within the Project area of Khairaha UG  
 

The main activities which contribute to air dust pollution is unloading of coal in 
bunker and the final dispatch to siding via trucks.    

 

Activities performed beneath the earth  
(No contribution on air pollution load on 

surface) 
Coal cutting and loading of coal into Shuttle car 

 
 
 
 

Activities performed on the earth surface 
(Contributing on air pollution load) 

 
Coal unloading from truck belt conveyor into truck, 

transportation of coal to siding via trucks 
  

Coal will be 
transported to railway 
siding for final 
dispatch 
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A google earth image showing transportation route from bunker to siding 

 
Emission factors For Coal 

 
1.      Coal unloading  - 1.23 x 10-3 kg/te 
2.      Coal transportation   - 0.53 Kg./ vehicle km travelled (for paved road) 
3.      Wind erosion - 0.09 Kg/ Ha./ Hr. (taking the number of calm hours into account) 

 
Table no. 4.14 d:  

Summarized details of Emission Factors and control factors  
used in the AQIP Study in coal mines 

Sl. 
No. 

Uncontrolled Emission Factor (E.F.) 
for PM -10 

Control Factor (as 
given in EET) 

Reference of 
E.F. 

 Activity Unit PM -10   
1. Top soil 

removal by 
scrapper  

kg/t 0.0052 50 % control when 
soil is wet 

AP -42, 
USEPA(1988) 

2. Drilling in Coal 
Bench  

kg/hole 0.22 90 % for fabric filter 
70 % for water sprays 

Coal S&T 
Project by 
CMPDI (2007) 

3. Drilling in OB 
Bench 

kg/hole 0.56   - do -   -do - 

4. OB Loading kg/t 0.00014 None -do - 
5. OB Unloading kg/t 0.0005 None -do - 
6. Coal Loading kg/t 0.0015 None -do - 
7. Coal Unloading kg/t 0.00123 None and 70% if 

water spraying is 
done  

-do - 
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8. Coal / OB 
transportation 
on unpaved haul 
road 

kg/VK
T 

0.53 
(1.06 if 
water 
sprinklin
g 
arrangem
ent is 
inadequat
e) 

None as the emission 
factor was developed 
under controlled 
conditions or 75% 
control if 1.06 
kg./VKT taken –for 
water spraying @ 
more than 2 
liter/m2/hr.   

-do- 

9. Coal Sizing     
 (a) Primary 

Crusher 
kg/t 0.056 99 % for enclosure 

with dust extraction 
system 
70% with water spray 

Coal S& T 
Project by 
CMPDI (2007) 
and Emission 
Estimation 
Technique 
(EET) for 
Mining, version 
2.3,EPA 
Australia 

 (b) Secondary 
Crusher 

kg/t 0.13 - do - - do - 

10 Blasting OB / 
Coal 

kg/ 
blast 

0.000114 
(A)1.5 , 
A= area 
of 
blasting 
grid 

None AP -42, 
USEPA(1988) 

11 Dozing OB* kg/hr 0.29 x  
2.6 (S)1.2 
(M)1.3    

None AP -42, 
USEPA(1988) 

12 Dozing Coal* kg/hr 0.29 x  
35.6 
(S)1.2 
/(M)1.4 

None AP -42, 
USEPA(1988) 

13 Wind erosion 
from OB 
dumps, coal 
mine pits and 
coal stockyard 

kg/ha/h
r 

0.09 
(exclude 
contributi
on of 
calm 
hours) 

50 % for water sprays AP -42, 
USEPA(1988) 

14 Pit retention    5 % Emission Estimation Technique (EET) 
for Mining, version 2.3, EPA Australia 

 S = Silt content in % and M = Moisture content in % 
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Other aspects consider in the AQIP study 
 

1. Complete three months hourly Micro meteorological data has been considered for 
modelling. 

2.   The emission factors are derived on the basis of a CMPDI S&T study entitled “Air 
quality impact prediction (AQIP) for coal mining projects” conducted in the year 
2011-12, AP-42 USEPA(1988) and NPI-Emission estimation technique manual- 
For Mining, Version 3.1, January 2012 (Refer Table No. 4.1 for details). 

3.   There is no emission factors available for transportation of trucks on paved road 
so emission factor for transportation of trucks on unpaved road under control 
condition i.e. 0.53kg/VKT has been consider for Air quality impact assessment.   
  

4.   The details of sources, receptors and control pathway are given as“AERMOD 
RUN FILES FOR KHAIRAHA UG” in annexure – XIV in section – B of 
EIA/EMP report. 
 

The Emission factors for PM10 considered in the AQIP of Khairaha UG is tabulated 
below:  

Table 4.14e – Emission Factors for Khairaha UG Mine:  
TOTAL EMISSION FACTORS FOR KHAIRAHA UG 

Activity for Coal Emission factors 
EF for Coal Bunker 1.04E-06 g/m2/s 

EF for coal transportation till siding 4.55 g/s 
 

B. Modelling Results and analysis:  

The results of air quality modelling for PM10 have been presented in Table – 4.14f.  
The predicted ground level concentration includes the 98 percentile as well as average 
value of background (existing) value of PM10. 
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Table 4.14f – Increase in PM10 levels due to expansion of Khairaha UG Mine  

S.No. 
 

Name of 
station 

As per 
Wind 

Direction 

Baseline 
PM10 

values (in 
µg/m3)- 

98 
percentile 

Baseline 
PM10 
values 

(in 
µg/m3)- 
average 

value 

Incremental 
conc. of 

PM10 due 
to Khairaha 

UG (in 
µg/m3) 

Predicted GLC of 
PM10 (in µg/m3) 

Prescribed 
limits 

(in µg/m3) 98 
percentile 

average 

1 
Khairaha 
Project 
Office 

Core Zone 80 73 20.15 100.15 93.15 300 

2 
Chirhiti 
village 

Cross 
Wind 

79 70 7.36 86.36 77.36 100 

3 
Piparia  
village 

Down 
Wind 

80 71 0.79 80.79 71.79 100 

4 
Kandoha  
village 

Down 
Wind 

77 71 4.47 81.47 75.47 100 

5 
Majhar  
village 

Up Wind 78 71 0.33 78.33 71.33 100 

6 
Dulhara 
village 

Cross 
Wind 

79 70 0.76 79.76 70.76 100 

 
The modelling exercise reveals the followings: 

 
(i) The maximum incremental value of PM-10 at Khairaha Project Office -L1-Core 

station and village will be 20.15 µg/m3.  
 

(ii) The maximum incremental value of PM-10 at Chirhiti village L2, located in ESE 
direction and about 1.8 km from mine boundary, will be 7.36 µg/m3.  
 
 

(iii) The maximum incremental value of PM-10 at Piparia village– L3-, located in SW 
direction and about 2.5 km from mine boundary, is 0.79 µg/m3.  
 

(iv) The maximum incremental value of PM-10 at Kandoha village– L4, located in SSE 
direction and about 1.2 km from mine boundary, is 4.47 µg/m3.  
 
 

(v) The maximum incremental value of PM-10 at Majhar village –L5, located in N 
direction and about 2.2km from mine boundary, is 0.33 µg/m3.  
 

(vi) The maximum incremental value of PM-10 at Dulhara village–L6, located in WNW 
direction and about 1.7km from mine boundary, is 0.76 µg/m3.  
 
The isopleth of the incremental PM10 levels due to 0.234 MT coal production from 
Khairaha Mine is shown in Plate XVI (A) within the study area.   
 
Note: The maximum incremental PM10 levels will be 50.96 µg/m3 on the mine 
boundary at X=547733.05, Y=2560834.79 UTM 44Q at periphery of mine boundary 
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in the direction of East from Coal Bunker and considering the background level of the 
zone/area, the total predicted PM10 will be well within the prescribed norms. The 
isopleth of the incremental PM10 levels nearby mine boundary is shown in Plate XVI 
(B). 

 
C. Conclusion:  

The incremental PM10 values due to Khairaha UG mine with incremental capacity of 
0.234 MTPA have been predicted with measures provisioned as per mine plan. It may 
be concluded from AQIP study that when the coal production from Khairaha UG will 
be enhanced from 0.585 to 0.819 MTPA, considering the existing concentration as 98 
percentile and the average value, the predicted concentration of PM10 at all receptor 
locations are well within the prescribed norms of coal mining standards/National 
Ambient Air Quality Standards.  

 
4.3.2.2  Impact on Water Resources: 

 
A)  Identification:  

   Table-4.15 a 
Sl.No. Items to be identified for impact assessment 
1.00 Hydro-geological Topography & drainage, Changes in aquifer 

system, Lowering of water table & draw down 
2.00 Quality of Water of 

Ground water and 
Surface water 

Physico-Chemical and Bacteriological such as 
Turbidity, Colour, Suspended particles, Oil & 
Grease, BOD, TDS, etc. if effluents are 
discharged without treatment. 

  
B) Inventory of Water pollution  sources: 

 
Table-4.15 b 

Sl.  
No. 

Parameters Pollution sources 

1.00 Hydro-
geological  

Seepage from coal dump affecting surface water as well 
as ground water. 

2.00 Water quality  
2.01 Ground water Seepage from coal dump rendering ground water 

contaminated with seepage or leachate of mine effluent 
with Total Suspended Solids (TSS). 

2.02 Surface Water Mine water discharge, Workshop & coal handling 
discharge and Waste water discharged into surface 
water course without treatment and mine 
impoundments. 

 
C) Impact Assessment: 

Table-4.15 c 
Sl. No. Parameters Impacts Assessment 

1.00 Hydro-geology - Ground water 
1.01 Topography 

 & Drainage 
Topography and drainage by developing micro basins 

1.02 Aquifer Changes in aquifer geometry, water level in the vicinity 
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report in EIA-EMP page no 664-673 
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lTrt-T trttFrt
GOVERNMENT OF INDIA

qqt{?ur, tt=r w EilqI qRrdT Trroq
MINISTRY OF ENVIRONMENT. FOREST &

CLIMATE CHANGE

SPEED POST
*fq q.rqfd-q, qtrqq *J,

Regional Office, Western Region,
"dffiq qql€ur trEq"

"Kendriya Paryavaran Bhavan"
Aq *s co-s/Link Road No. 3

P-5, sftffirr clnERavi Shankar Nagar,
qtwttr ;rloqo)/Bhopal-4620 1 6 (M.P.)

Telefax: 0755-2465054
E-mail : rowz.bpl-mef@nic.in

Dated: lg loC l 2ol 6File No: 3-41/200s(ENV)l ]Ot
To,

The Director
Monitoring Cell,
Ministry of Environment, Forest and Climate Change
Indira Paryavaran Bhawan, Jorbagh Road, Aliganj,
New Delhi-110003

Sub: Khairaha UG mine, Rajendra sub area,villl. Khairaha Shahdol, Madhya Pradesh
By ltzl/s SECL -Environmental Clearance reg.

Ref : Ministry's Letter No. J-l 101517212004-14-ll(M), dated 28 July 2005.

T6)<-q.

qrdq d sq'tT.ffi v+qffd ., ,,,(-\ \ \
-.---js -r. 1+lla ccl

sTq 3i-EErq qkTT o 3i-Jqrf,q Tq R-{izF 28
July 2005. ot eilEfrqTur qRn-fi \Tq flrT sf,-.q o-q iBo t I s-m qfrnfi qerq
wffi a-*r ergr)fo6 g 

'

1. The Joint Secretary (lA), Ministry of Environment, Forest and ClimateChange, Indira
Paryavaran Bhawan, Jorbagh Road, Aliganj, NewDelhi-110003 for formation please.

b Area Manager, SECL Rajendra sub area, office of sub area manager, Rajendra sub
area, village Khairaha, Shahdol, Madhya Pradesh for fonnation please.
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Monitoring the Implementation of Environmental Safeguards
Ministry of Environment & Forest, Western Region,

Regional Office, Bhopal
Monitori rt-Part-l- Data Sheet

Sr.
No.

Particulars Reply

1. Project type: River Valley/Mining/industry/
Thermal Atrucl earlOth er( S pec i fv)

Coal Minins

', Name of the proiect Khairaha UG mine
3. Clearance letter(s)/MO No. and date J- I I 0l 517212004- l4-ll(M), dated 28

Julv 2005
4. Location

(a) District
(b) State
(c) Locatio nlLat.lLong.

(a) Shahdol
(b) Madhya Pradesh
(c) Latitude- 230 08' 08"- 230 l0' 23'
Lonsitude- Blo 26' 48" - 8l o 28' 16"

J. Address for correspondence
(a) Address of concerned chief Engineer
(With Pin Code & Mob N./E-mail/Fax)

(b) Address of concerned Project Engineer With Pin
Code & Mob N./E-mail/Fax)

Sub Area Manager, Rjendra sub area
Address: office of sub area manager,
Rajendra sub area,villl. Khairaha,
484110,9425533410
Same as above.

6. Salient Feature
(A)of the project
(B) Of the environment management plan.

(a)Mechanized Underground coal
mining project
(b) EMP was approved on oct 2004
covering different major environmental
issue and their solution.

7. Breakup of the projectt Area
(a) Submerged area: forest &non Forest
(b) Others.

Project area
Forest land : Nil
Gove. Land: 35.848 Ha
Tenancv land : 436.217 Ha

8. Breakup of project affected population with
enumeration of those losing house/dwelling unit only
agricultural land, both dwelling unit agriculture land &
land less labours/artisan

(a) SC,ST,Adivasi
(b) Others

Only Govt. and agricultural land is
involved. no R&R issues.

Demographic Profile of khairaha
SC:701 person, ST: 449 person
(As per approved EIA-EMP report)

9. Financial Details
(a) Project cost as originally revised estimaes and

the year ofprice reference
(b) Allocation made for environment management

plan with item wise and year wise breakup
(c) Benefit cost ratio/internal rate of return and the

year of assessment(if applicable)
(d) Whether above includes the cost of environment

(a) 8833.00 Lakhs

(b) Rs. 85.17 Lakhs (as per PR)

(c) 13.44%
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management as shown in the above
(e) Actual expenditure incurred on the

Environmental management plan so far

(d) Yes
(e) 49.70 Lakhs (O&M is not

included.)
10. Forest Land Requirement

(a) The status of approval for diversion of forest
land for non forestry use

(b) The status of cleanins felline..

NA,
NO forest land is involved

11. The status of clear felling in non forest areas( such as

submergence area of reservoir, approach road) if any

with quantitive information

NA

12. Statusof Construction
(a) Date of commencement(Actual and/or Planned)

(b) Date of completion (Actual and/or planned)

(a) 21.I 1.2008

(b) 15.03.2012

13. Reasons for the delav if the proiect is yet to start. NA
14. Details of site visit

(a) The dates on which the project was monitored
by the MoEF&CC, regional office on previous
occasions.(if appl icable)

(b) The dates on which the project was monitored
bv the MoEF&CC. resional office

28.08.2008

09.05.2018

15. Details of correspondence with project authorities for obtaining action plans/information on status

of compliance to safeguards other than the routine letters for logistic support for site visit ( The
first monitoring report may contain the details of all the letters issued so far but the later reports
mav cover onlv the letters issued subsequently)

Letter from RO Letter from PP I

27 .03.20l 5 Information called 04.04.2015 letter replied and information 
I

submitted I

I 8.04 20 I 6 Information called

18.01.2018 Detail reply submitted with
compliance.
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PART_II&III
DESCRIPTIVE REPORT ON STATUS OF COMPLIANCE FOR THE PERIOD OF

JUNE, 2OI7 -DECEMBER,2OI7 TO CONDITIONS OF ENVIRONMENTAL
CLEARANCE AND ENVIRONMENTAL MANAGEMENT

EC No- J-1101517212004-IA-II(M). dated. 28th July 2005

A. Specific Conditions

S.

No.
Condition Compliance status

I No Mining shall be carried out below the Khairaha
villase located within the core zone.

PP informed that no mining is being done below
Khairaha village, All working including plants and
machinery are being done as per DGMS permission.

Beins Comnlied.
ll Suitable precautionary measures shall be taken to

prevent inundation of mine working from peak flow of
the Sarpha nallah and Baisaha nallah. Garland drains and
protective bunds shall be made before starl of actual
extraction to prevent entry of water into the workings
and avoid inundation in the mine.

The mine opening is more than 5.00 Mtr. HFL
comparatively with Sarpha river and Baisaha Nala.
At present mine is in developmental stage. Garland
drain and protective barrier will be prepared at the
time of depillaring of the mine (year of depillaring
2020-21).At present garland drains are provided
around the mine premises, and at mine entry.

Beins Comnlied.
lll Provision of garland drain around the mine should be

made to prevent precipitation runoff. The water so

collected should be utilized for watering the mine area,

roads, green belt development, etc. The drains should be

regularly desilted and maintained properly. Garland
drains (size, gradient & length) and sump capacity
should be designed keeping 50% safety margin over and
above the peak sudden rainfall and maximum discharge
in the area adioinins the mine site.

PP assured that Garland drain be prepared/construct
at the time of depillaring. (year of depillaring2020-
2l). At present mine is in developmental stage. At
present garland drains of 2.5"x2.5" for about
5OOmeters length has been provided around the mine
premises, and at mine entry. Collected water is used
in continuous miner after treatment in pressure filter.
Agreed to comply with.

lv Pumps of adequate number and capacity should be
provided to drain the mine water even during maximum
rainfall.

Sufficient nos. of pumps(4+l=5,1000GPM) installed
in mine for dewatering.

Beins Comolied.
A subsidence map showing original surface topography,
surface features and super out shall be prepared before
expansion is underlaken. A copy of this map shall be

furnished to CCF, Bhopal, Regional Office, MoEF,
Bhopal.

The surface map shown with all feature and
necessary information has been submitted. A
subsidence map showing original surface
topography, surface features and super out will be

prepared before expansion in capacity.

Asreed to complv with.
vl Monitoring of the subsidence shall be done on a monthly

basis up to 3 years after completion of extraction. A
qualified and competent person shall be engaged for C
He will report to the company on the visual impacts of
subsidence such as formation of subsidence through,
change in drainage pattern etc.Copies of all monitoring
and compliance repofis shall be simultaneously
furnished to the APCCF, Bhopal, R.O, MoEF, Bhopal.

Till date no depillaring started, Mine is in
developmental stage. As Subsidence do not occurs
during development stage of mine. However
Monitoring of subsidence will be done on the visual
impacts of subsidence such as formation of
subsidence and change in drainage pattern.

Agreed to comply with.
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the t.l/C, Drilling & roof bolting is being done wet

only. PP use wet operated Continuous Miner system'

Being Complied.

vtl Drills should be wet operated or wtth clust extractors'

vill acticed with the use of
delay detonators.

Currently no blasttng ls In use, coal exrracrloll ls

being done with the help of Continuous Miner only'

Not Applicable.
pp tras tat 

"n 
up Plantation of 5000 Nos.in 2'}Ha'area

the Balance will be planted as the mines progresses'

PP informed that some area other than mine lease

area been planted with 52000 plants in Amarkantak'

PP has been advised to take up plantation by planting

native plant species in consultation with the local

DFO/Agriculture DePartment.

Asreed to complv with.

ix Afforestation shall cover a total ot'20.6U hal along tne

should be around 2500 plants per ha.

X Regrl"r .""'t"ttg of groundwater level and quality

shoutO be carried out by establishing a network of
existing wells and construction of new peizometers' The

Monitoring for quantity should be done for minimum

four times a year in pre-monsoon' monsoon, post-

monsoon and winter seasons and for quality in may'

Data thus collected should be submitted to the MoEF

and the CGWB, Regional Office quarterly within one

month of monitoring.

PP informed that the Ground water level ls Delng

monitored with the help of existing tube wells in the

mine premise and nearby area, and the records are

being maintained. The ground water monitoring

report/ data for 4 villages wells from May 2012 to

Dec.2017 has been submitted bY PP.

Being Complied.

XI ut up artificial groundwater
augmentation of groundwater

resource. The project authorities should meet water

requirement of nearby village(s) in case the village wells

go dry due to de-watering of the mine.

PP submitted that ground water recnarge ls oerlrB

done by Rain Water harvesting system. The PP

informed that as per CMO, Shahdol Nagar Palika

direction the water is being discharged into Sarpha

Nallah goes to Sarpha dam for domestic use of
Shahdol town. Also the nearby villagers are using

mine water for agricultural use. The ground water

monitoring report/ data for 4 villages wells from May

2012to Dec.20l7 has been submitted by PP. As per

record no village well has been dried up'

ble.Not

xll Ser"age treatme"t plant should be installed in the

existing colony.

xUl Oigitat pro""ssing of the lease area using remote sensing

techniques should be done regularly once in 3 years for

monitoring land use pattern and report submitted to

MoEF and its Regional Office at Bhopal.

PP submitted that the mlne ls ln developmenlal stage

and no subsidence has occurred till date' PP

submitted proposal for Land Use Monitoring by

Remote Sensing technology/ digital processing and

report will be submitted shortlY.

to complv with.

XIV A nnat trrtine Closure Plan along with details of Corpus

Fund should be submitted to the Ministry of
Environment & Forests 5 years in advance of final mine

closure for approval.

The mine is ln development smge ano rne expcuteu

age of mine is up to 2041. PA assured that Final

Mine Closure Plan will be submitted to the MoEF&

CC, 5 year advance of final mine closure.

Asreed to complv with
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XV Consent to operate should be obtained from the SPCB
before expansion in production.

At present mine is operating within the permitted
capacity and consent has been accorded from
MPPCB valid up to 28.2.2019.

Being complied
xvi Necessary approval from State Land Use Board shall be

obtained for diversion of asricultural land.
PP submitted that Acquisition of Land is under Coal
bearing areas (acquisition and development) Act,
1957. However, there is no proposal for diversion of
agricultural land.

Agreed to complv with.

B. General Conditions:

S. No. Condition Compliance

I No change in mining technology and scopes of
working should be made without prior approval of
the Ministry of Environment and Forests.

Agreed to comply with

Ii No change in the calendar plan including excavation,
quantum of mineral coal and waste should be made.

The mine is in operation as per given capacity.
The production detail for last three years are as

under:-
o 2015-16- 170300 T
o 2016-17-2456707
o 2017-18 (target)- 500000 T

Agreed to complv with
rii Four ambient air quality monitoring stations should

be established in the core zone as well as in the
buffer zone for RPM, SPM, SO2, NOx, monitoring.
Location of the stations should be decided based on
the meteorological data, topographical features and
environmentally and ecologically sensitive targets in
consultation with the State Pollution Control Board.

As per direction of the MPPCB 4 Monitoring
stations are in function in core zone and 4 ambient
air quality station in buffer zone as well.
Monitoring of Air, Water, & Noise are being done
fortnightly and Heavy metals are once in six month
and reports are submitted. Random verification of
samples is done by MPPCB, Shahdol.

Being complied

Iv Data on ambient air quality (RPM, SpM, SO2, NOx)
should be regularly submitted to the Ministry
including its Regional Office at Bhopal and the State
Pollution Control Board and the Central Pollution
Control Board once in six months.

The AAQ monitoring is done on intervals and data
submitted along with six monthly repofts. PA has
been advised for regular submission of six monthly
reports and it's uploading on the website.

Being complied
V Fugitive dust emissions from all the sources should

be controlled regularly monitored and data recorded
properly, water spraying arrangement on haul roads,
wagon loading, dump trucks (loading & unloading)
points should be provided and properly maintained.

Fugitive dust emissions are controlled by road
swiping machine, water spraying through mobile
water tanker(2) and manually by flexible pipe.
Monitoring of Air quality is being done
fortnightly, and Heavy metals are done once in six
month.

Being complied.
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for control of
k environment.

Workers engaged in blasting and drilling operations,

operations of HgVtt't, etc., should be provided with

ear plugs/muffs.

pp tvat tnonitored the noise level which is under

oermitted limits. Ear muffs/plugs (In 2016-17-25

nos.; are provided to the blasting crew and to the

machine operators (pumps, conveyor belt, SDL,

etc.). Also green belt developed around the mine

Dremises, fan house using native species of plants

io control the noise level' The data of noise

monitoring is submitted along with six monthly

reports.

Beins complied

Vi

-h. 

*aste wat.r from mine is being settled in

underground sump' Thereafter settled mine water

dischalged to surface settling tanks and clear mine

water is discharged into Baisha nallah/Sarpha

Nallah. The water quality is being monitored

fortnightly & quality is within permissible limit'
No workshop effluent is generated.

Beins complied

vll lndustrial wastewater (workshop and wastewater

from the mine) should be properly collected' treated

so as to conform to the standards prescribed under

GSR 422 (E) dtd. 19n May 1993 and 3l" December

1gg3 or as amended from time to time before

discharge. Oil and grease trap should be installed

before discharge of workshop effl uents.

It-is n;ted th"t 10-15 dumper/ trucks are used

every day. PP keeps the record of PUC certificate'

The coai is being transported in optimally loaded

covered truck.

Beins complied

vill Vehicular emissions should be kept under control and

regularly monitored, Vehicles used for transporling

thJ mineral should be covered with tarpaulins and

optimally loaded.

The SECL has tts lab estaDllsneo unoer ulv.

The environmental monitoring is being done by the

NABL accredited CMPDIL lab.

Asreed to comPlv with

X Personnel working in dusty areas should wear

protective respiratory devises and they should also be

provided with adequate training and information on

safety and health aspects. Occupational health

surveillance programme of the workers should be

underlaken periodically to observe and contractions

due to exposure to dust and take corrective measures,

if needed.

ln dusty areas Water spraylng ls provloeo, ln rne

conducted for workers as per DGMS norms'

Beins complied

XI anagement cell with
ould be set- uP under

the control of a senior Executive, who will report

directly to the Head of the Company.

The environmental management cell

established as under:

Gm (Envt),
Chief manager (Enr4),

Sr. Manager (Enrt.)
Asst. manager (Enr,.t).

At project level -
Project officer (DY. GM, Mining),
Manager (Khairaha),
Sr. Manager (Civil),
Sr Subordinate Engineer (Civil)+ 2 satff.

Being comPlied

nas oeel
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XV Consent to operate should be obtained from the SPCB

before expansion in production.
At present mine is operating within the permitted

capacity and consent has been accorded from
MPPCB valid up 1o28.2.2019.

Beins complied

xvi Necessary approval from State Land Use Board shall be

obtained for diversion of agricultural land.

PP submitted that Acquisition of Land is under Coal

bearing areas (acquisition and development) Act,
1957. However, there is no proposal for diversion of
agricultural land.

Asreed to comolv with.

B. General Conditions:

S. No. Condition Compliance

I No change in mining technology and scopes of
working should be made without prior approval of
the Ministry of Environment and Forests.

Agreed to comply with

Ii No change in the calendar plan including excavation,
quantum of mineral coal and waste should be made.

The mine is in operation as per given capacity.

The production detail for last three years are as

under:-
o 2015-16- 170300 T
o 2016-17-2456707
c 2017-18 (target)- 500000 T

Asreed to complv with
ni Four ambient air quality monitoring stations should

be established in the core zone as well as in the

buffer zone for RPM, SPM, SO2, NOx, monitoring.

Location of the stations should be decided based on

the meteorological data, topographical features and

environmentally and ecologically sensitive targets in

consultation with the State Pollution Control Board'

As per direction of the MPPCB 4 Monitoring
stations are in function in core zone and 4 ambient

air quality station in buffer zone as well.
Monitoring of Air, Water, & Noise are being done

forlnightly and Heavy metals are once in six month

and reports are submitted. Random verification of
samples is done by MPPCB, Shahdol'

Being complied

Iv Data on ambient air quality (RPM, SPM, SO2, NOx)
should be regularly submitted to the Ministry
including its Regional Office at Bhopal and the State

Pollution Control Board and the Central Pollution
Control Board once in six months.

The AAQ monitoring is done on intervals and data

submitted along with six monthly reports. PA has

been advised for regular submission of six monthly
reports and it's uploading on the website.

Beins complied

Fugitive dust emissions from all the sources should

be controlled regularly monitored and data recorded

properly, water spraying arrangement on haul roads,

wagon loading, dump trucks (loading & unloading)
points should be provided and properly maintained.

Fugitive dust emissions are controlled by road

swiping machine, water spraying through mobile
water tanker(2) and manually by flexible pipe.

Monitoring of Air quality is being done

fortnightly, and Heavy metals are done once in six

month.

Being complied.

Continuous Page 671 of 677 

46 / 152



xl1 The funds earmarked for environmental protection
measures should be kept in separate account and
should not be diverted for other purpose. Year-wise
expenditure should be reported to the Ministry and its
Regional Offrce located at Bhopal.

Budgeted fund Rs. 50 Lakhs has been provided
for environmental protection measures.
Expenditure details are (ln 2016-17):
l. Monitoring by CMPDI: 13.66 Lakhs
2. Monitoring by MPPCB: 0.87 Lakhs
3. Water cess-2.17 Lakhs
4. Consent (hazardous waste) - 0.5 Lakhs etc.
5. Construction of Road from PWD Junction to

Khairaha UG mine- 639.00 lakhs
6. Construction of village Road- 8.5 Lakhs.
7 . Water spraying by water tanker- 1.76 Lakhs
8, Pressure filter installation (2 No)-7 Lakhs.
9. O & M of settling tank- 0.25 Lakhs
10. Rain water harvesting - 2.2 lakhs
Apnox. Expenditure- 676 Lakhs.

Beins comolied
xlll The Regional Office of this Ministry located at

Bhopal shall monitor compliance of the stipulated
conditions. The projects authorities should extend
full co operation to the office(s) of the Regional
Office by fumishing the requisite
datalinformation/monitoring reports.

Agreed.

xlv A copy of the clearance letter will be marked to
concerned Panchayat /local Ngo, if any from whom
and suggestion/representation has been received
while processing the proposal.

The copy of the clearance letter is marked to
concerned Panchayat- Khannat Village panchayat
on 01.09.2005.
Complied.

XV State Pollution Control Board should display a copy
of the EC at the RO, District Industry Centre and
Collector's Office/Tehsildar's Office for 30 davs.

Compiled by MPPCB.

XVI The PA should advertise at least in two local
newspapers widely circulated around the project, one
of which shall be in the vernacular language of the
locality concerned within seven days of issue of the
clearance letter informing that the project has been
accorded EC and a copy of the clearance letter is
available with the State Pollution Control Board and
may also be seen at web site of the Ministry of
Environment & Forests at http ://e nvfor. ni c. in

EC Letter has been circulated through local
newspaper and advertisement published+ in local
news paper Vindhyanchal, Jabalpur and Samay on
03.09,2005.
Complied.

3. The Ministry or any other competent authority may
alter/modify the above conditions or stipulate any
further condition in the interest of environment
protection.

Agreed Upon.

4. Concealing factual data or submission of
false/fabricated data and failure to comply with any
of the conditions mentioned above may result in
withdrawal of this clearance and attract action under
the provisions of Environment (P) Act. 1986.

Agreed Upon.
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5. The abo"e condition will be in forced inter-alia, Agreed Upon.

under the provisions of the Water (Prevention &
Control of Pollution) Act 1974 and the Air

Supreme Court India/High Court of M'P and any

other Courl of Law Relating to the subject matter'

SUMMARY NOTE:

l. Implementation of Conditions: lt is infened from the above that the implementations of environmental

safeguards are found satisfactory and some " ovements which

has been advised for compliancei is to be ta mine developme

be given to the vital conditions like environmer green belt deve

fugf,ive dust and also the submission of six monthly compliance reports as per stipulations'

2. Review w.r.f to MOEFs letter dated ro.oi.zotz: The above mentioned report is prepared after s!t9

2018 sed expansion in production from 0.585 to 0.819 MTPA at Khairaha UG

a sub Khairaha, Shahdbl, @.P.) PP has applied for expansion for which TOR

d and n is proposed within the existing lease area'

3. Court Cases and show cause/closure notices: PP vide certificate submitted that there is no court case

against the project and no show cause/closure notice issued by the SPCB/CPCB during last 3 years'
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ANNEXURE – C 
Public Hearing Compliance of Khairaha UG 

Mine, EIA-EMP Page no 674-677 
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ANNEXURE – D 
Subsidence map of Khairaha UG Mine, 

EIA-EMP report page no 154-179 and 340-
358 
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ANNEXURE – E 
Rain Water Harvesting Structure 
Constructed at Manager’s Office 
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RAIN WATER HARVESTING STRUCTURE CONSTRUCTED AT MANAGER’S OFFICE 
KHAIRAHA UG MINE 
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ANNEXURE – F 
Plantation Target, Work Order, and Joint 
Inspection Report of Plantation work at 
Khairaha UG Mine for the FY 2021-22 
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Iucl JulisuiLuUII UI DIidspui iigi Luult Uly 

SOUTH EASTERN COALFIELDS LIMITED 
OFFICE OF THE GENERAL MANAGER: SOHAGPUR AREA, 

P.O. Dhanpuri -484 114, Dist.: Shahdol (M.P.) 
Phone: (07652) 250302, Fax: (07652) 250882 

No: SECL/SGP/ENVT/ Plantation/20/ Date: 08.12.2020 

To. 
The General Manager (Forest) 
SECL HQ. 

Seepat road, Bilaspur. 

Subject: - Submission of Plantation Target for the Year 2021-22 in respect of different mines 

of Sohagpur Area. 

Ref No: SECL/BSP/Forest/Plantation/ 2020/64 dated 28.11.2020 

Dear Sir, 

The plantation target for the Financial Year 2021-22 was desired vide above mentioned letter. 

The mine wise plantation target for the finanancial year 2021-22 is appended below 

Plantation Barbed Name of Grass Tree CPT CPW S.N. Non-OB Wire Mine OB Dump bed Guard (RMT) (RMT) 
Dump Fencing 

Amlai OC 
12500 5000 Nil Nil 0 500 

Sec B Mine 

Bangwar UG 

Damni UG 
2000 Nil 2000 0 

0 Nil 0 

Dhanpuri OC 
Khairaha UG 

Rajendra UG 

L7. Sharda OC 
Total 

25000 5000 Nil 1200 

28000 0 Nil 28000 0 

14000 Nil 1100 

10000 
67500 54000 

30000 25000 Nil 0 1000 4000 
Nil 

35000 30000 2100 5700 
Grand Total 121500 

This is for your kind information and necessary action please. 

Yous faithfully 

Enclosed: As above 

AreaGenerVManager 
Sohagpur Area 

Copy to: 
1. SAM AOCM/DOCM/SOCM/Rajendra Sub Area. 

2. Staff officer (P&P), Sohagpur area. 

3. Nodal officer (Envt), Sohagpur area. 
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SOUTH EASTERN COALFIELDS LIMITED 
(A Subsidiary 0f Coal India Limited ) 

OFFICE OF THE DY.GM(M)/SAM RAJENDRA,SUB AREA. 

SOFI AGPUR AREA. PO: KHAIRAH/ DIST: SHAHDOL (MP) 

L.No.SECL/DY.GM(M/SAM/E SA./Envt./20/ Dated:08/12/2020 
0346 

To 
The Nodal Officer(En i.) 

Sohagpur Area. 

Sub. Target for tree antation for the year 2021-22 in respect of Rajendra UG Mine 
and Khairaha UG Mine under Rajendra Sub Area. 

Dear Sir, 

Ple:se find herewith the detailed target of tree plantation for the year 2021-22 in respect of Rajendra 
UG Mine and Khairaha UG Mine in the prescribed format. The location of the proposed tree jiant site 
of i.ajendra UG Mine at 58 LW (depillalred panel) and along the approach road of Khairaha UG Mine. 

Nai 1e of Plantation Plan::ation Total Grass Barbed Cattle Cattle 

proof roof 
wall 

Bed wire (OB dump (Non OB Plantation 
Dump in 

site 
in Nos.) (Nos.) (Nu3) fencing trench 

(RMT) (RMT) 
(420 130) 
X2 

Nos.) (RMT)

Nil 14000 14000 Nil Ra ndra 
UG. Mine 

l00 RMT 
Nos. Nos. 

Kturaha Nil 2800 28000 Nil 4x14Km. Nil Ni! 

UC Mine Nos. Nos. 56000 

(RMT) 
Or 

28000 Nos. 
Brick Tree 
Guard 

This is for your kind information and necessary action please. 

Yours,faihfilly 

Dy, GM(M)/SAM 
Rajendra ub Area. 

Cy t0:- 
The General Manager. Suhagpur,area- for kind information lease. 

Nodal Officer(Envt.) F ajendra UG Mine. 
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qta fd q fuq qq, drr ad qqm{ sfr q-gdftd qff TS ft{q \d q-d d qnel qE 2021-22 d +qn qq rlcr
sq A q${=R'a H { i6q qf sTA geiT-tctT 6Td sf fqcs4rd sTrrrf o4 (qR) sf eiprfd 2o2s-26 d6
gsS qqEqrq tnt-d, fu{rol e-d T@ srTg s,41,66,217.oo (cia ois {s-drdrs drs #sd aon s\ u} w*) un
B, 1'q furror fr=wq fi-n sffid t d ft\ \rf,E gr*r eilTd o-rd fiqrd fu-qr qror t r

TIE

6.
tD-rq oT ra-.l-{ul TIT'IT ffi (q

(s.)
{rftr
(scs D

I Raising of nurseries and supply of seedlings in poly-
pots, digging pits, Plantation of seedlings at required
place & weeding, application of fertilizer and
pesticides, fire protection, watering etc., during the
year 202I-22 and complete subsequent maintenance
for 04 years i.e. 2022-23 ,2023-24 ,2024-25 &,2025-
26" (a)On OB dump

77500 cl-fi
fur

216.92 1681 1300.00

(b)On non OB dump 1s4000 cfd
dur

197.00 30338000.00

L Cattle Proof Trench, size: 1.5M (top width) X 0.90M
(depth) X 0.75M (bottom width).
(a) In lst year (i.e. 2021-22)
(b) In 2nd year i.e. 2022-23 (maintenance cost @ l0%
of 1 st year rate)
(c) In 3rd year i.e.2023-24 (maintenance cost @ 10o/o

of, 1 st year rate)

4300 3lrsqqa 135.53 583209.00

13.56 58308.00

13.56 s8308.00

I
-2
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-2

TIE

6.
ord or ff{wr TTI-IT ffi T{

(s.)
Erf*r

(sqq rf)
a
J Cattle Proof Wall, Cattle Proof Wall (lncluding collection

of stone), size: 1.5M (bottom width) X 0.90M (height) X
0.75M (top width).
(a) In lst year (i.e. 2021-22)
(b) In 2nd year i.e. 2022-23 (maintenance cost @ l0% of
lst year rate)
(c) In 3rd year i.e. 2023-24 (maintenance cost @ l0% of
lst year rate)

5700 3rTq'q-A 13s.63 773091.00

13.56 v7292.O0

13"56 77292.OO

4 Grass Bed size: 2M X 0.50M- for 1st year only (i.e.2021
22).

40000 {rI 79.33 3173200.00

5 Barbed wire fencing with R.C.C. Post (1.2 Mtr. High
fencing with 1.8 Mtr. Long RCC post as per specification
placed every 2.5 Mtr. Apart embedded in Cement Concrete

Block (1:5:10) and every l5th post, last but one end post

and corner post strutted on both side and end post on one

side only. Provided with 6 horizontal line and two diagonal
of barbed-wire 9.38 kg. per 100 Mtr" Between 2 posts fitted
and fixed with iron clips made in RCC posts, as per

instruction of In-charse of the work

5605 3rr{Crdl 395.40 22t6217.OO

TOTAL 54L662L7.00

(qis 6tg {o-drdffl drq d'-sd EqR d €} e*s) en

?Etrts"r dg frfrq eqtft4i gzr{ ,r{ d o} rc sqrc d.

d* d sqry

qd1rc Tar: vffi gqfr, ,rqr €sfr ad, ern, vfiorqd q\frt

atWq ,/ddd qW t frq ovqatf,q*tirldT PilsdT), 3/dn, MgwqTetr anft t

Wqw aa .sj 6 tg : qr,fln#aTqZsqrvftitgorerfuwtsdE fuwI Erqd@rqfus effi etTft t

flqrqA de (v.ea ailv qdfrqf fr rw l) : gdqldv qqnTv sTqddTvwqqvfftfrfuqrfrqdqn qftt

vlffiT F tr{ SqeTUT oTDfrqq leso A ffT 'qq' + erel i snil sTRg t

ei+qri E&rric'q oTsrtf, zozr-zz (grtv"r qS) nq aqqr-4-d zozs-zo(qn sqt) d ftq {qwrrs ri +i
srd qfil-{ qq oT ft-ryuT \Tq E:rqt ira.c tt

Vrcrq o1 dR-dT o.-ro a (i) d 3i-gr{ri "Amount equal to 80% of 1st year plantation work will be

released for the completion of Nursary preparation, Site preparation and Plantation work as per the
approved scheme." o-lfulicT qlfr e\-i qe sS 2021-22 d Eartw ord o) qrrnT o-{i i-g 3TDq {-RT q-fr
fo-ql q|\qr 

I

eilq$ eilgtsT t fu onq ord cxraT o-{i d frr rlqD-d e}a d q-fl-erierf, t {ff o-ri or oe 6{ I

qotnqtro (

{ffiq- qertw 
t

$Tg{n\-d,

-3
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cftfrfr
o ftfqrd ilf,ffi (waro-+1,q8-g$Ie,R-flrtg{ - vr* qaaef I

o ftiqm (d /cR) ,vtr$iivd,fudrs$ vr* rX++ef I

o ft{qro (fr-f,) ,wginqd,fr-flrry{ sp;* q+nel t

o ftifl-o (@Tffio) ,vflfifi\'d,R-drq$ vrrc< q+cref t

. Ts q-d-d-dr 3Tfffi,\$f{igd,R-drqgq r{K{ r14qrei I

o eicF d e-o. sfu-q,gqrf<fir-q,fr-drqgq 3Tcfr A ril-fl r{-d{rei I

o qa|rcero (q-qis-wT), \-{{ftfr\'d, fr-omgil
o q6ffir14 (ftrf,+o),W.{.tfr.W.1+omgr t

o qusuirro (Rrl+qZo-qpr), vs.g.{fr.gd., fr-orwg{ t

o qagqero(fr-f,),1's{ifigd, fr-cTmg{ d Br-d rffin sr+ft o-.-ffi @'.- SECL/GM (F)/Bc/lvlisc.

Exp./SECL Areasl202l-22 to 2025-261110ll Dated 01.04.2021 for tl898.17lacs

o qarq-qero,Tfl*fi\-d, E$aq,dtrdr,"rgn-otan qq dEITgi ett- et -{-{ lds-{ul, s{-qTi gflR)cq G crq
s{ A ftq fuq rq qq erprld 2021-22 (geil-tp r st) oil{ olrrfr o+ (ax) q{ erQrld 2o2s-26 ilo {ifr d
fleI ridrq fo-fl rlql B t

. *fiq f,{f, 3Tfffi/=fsd 3Tffi,qq-g{ft\'d, F$fs,q}trdr,qgil-oiflqr gs {nerqg{ etd- stt-{-i fu{i"I,
ofiox gentw G qis s{ d fuq fuq qq qq oTqln 2021-22 (geTricq st) oir ol-tffi o+ (an) e{
orQTfd zozs-2s d?D grfr d T{TQT lidrc fo-qr trqr t t

. ei-ftq qarcdero, qwrqfrft ftfr-s, q-q-flg{ (rovo) t

o gryIftq rcqo, qe-i[qFqfr ftftt€,sqR?Tr ddf,c rfsd,sqRfl (rouo) t

. ssTqrF fi 3Tr-gK (do),srd-gtfl (rouo) d eq-qr qu-+nt I
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4)

BILL OF QUANTITIES FOR LONG TERM MOU:
Name of Work : PLANTATION JOBS TO BE CARRIED-OUT IN SECL AREAS OF

MADHYA PRADESH STATE DURING THE YEAR2O2I.22 WITH ITS SUBSEQUENT

MAINTENANCE FOR 04 YEARS i.e. UPTO 2025-26. (FOR ADMINISTRATIVE AREAS

UNDER MADHYAPRADESH STATE [SECL AREAS. SOHAGPUR, JOHILLA,
JAMUNA&KOTMA & HASDEO *M.P. PORTION)

(Five Crore Forty One Lakh Sixty Six Thousand Two Hundred Seventeen Only)

w3.d.

6ExrPaliw01t@i8s
r-Ta fuI{l1 i-^ w \

*, fui'nf'f , ,''i 
'','

Item
No.

Particulars of Work Qty. Unit" Rates (in
Rs.)

Amount (in
Rs-\

I

,.)

Raising of nurseries and supply of seedlings in poly-pots,

digging pits, Plantation of seedlings at required place &
weeding, application of fertilizer and pesticides, fire protection,

watering etc., during the year 2021-22 and complete subsequent

maintenance for 04 years i.e. 2022-23 ,2023'24 , 2;024'25 &
2025-26.
(a)On OB dump

77500 Per Plant 216.92 16811300.00

(b)On non OB dump l 54000 Per Plant 197.00 30338000.00

2/
T

Cattle Proof Trench, size: l.5M (top width) X 0.90M (depth) X
0.75M (bottom width).
(a) In lstyear (i.e.2021-22)
(b) In 2nd year i.e. 2022-23 (maintenance cost @ 10% of lst
year rate)
(c) In 3rd year i.e.2023-24 (maintenance cost @ l0% of lst year

rate)

4300 RMT 135.63 583209.00

13.56 58308.00

i 3.56 s8308.00

a
J

I

4\(

Cattle Proof Wall, Cattle Proof Wall (Including collection of
stone), size: l.5M (bottom width) X 0.90M (height) X 0.75M
(top width).
(a) In 1 st year (i.e. 2021-22)
(b) In 2nd year i.e. 2022-23 (maintenance cost @ 10% of 1st

vear rate)

5700 RMT 135.63 773091.00

r 3.s6 77292.00

13.56 77292.00

Grass Bed size: 2M X 0.50M- for lst year only (i.e. 2021-22). 40000 Nos 79.33 3173200.00

5 Barbed wire fencing with R.C.C. Post (1.2 Mtr. High fencing
with 1.8 Mtr. Long RCC post as per specification placed every

2.5 Mtr. Apart embedded in Cement Concrete Block (l:5:10)

and every l5th post, last but one end post and corner post

strutted on both side and end post on one side only. Provided

with 6 horizontal line and two diagonal of barbed-wire 9.38 kg.

per 100 Mtr. Between 2 posts fitted and fixed with iron clips
made in RCC posts, as per instruction of In-charge of the work

5605 RMT 395.40 2216217.00

TOTAL s4166217.00
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INT INSPECTION REPORL 
UL, MINES PLANTATION S. E.C.L. SOHAGES 

C.IAUTHORITIES & M.P.R.V.V.N. AUTH! 
No. ToINT INSPECTION eEPORT 

DatedMAP2022 

(1) Name of Plantation Ccntre .IEHAT RHAUG. MiNGE. 

(2) Year of Plantation 207 tYEA) 

(3) No. of Plants Planted 
..11DOo PLANT 

**'''' '' '''' ' ' 

(4) SurvivaPercentage 
... .6.9lo....16ou PLANT 

(5)Maximum Height 
(6) Minimum: Height 

..AS...METEP 

ETE 

(7) Fencing/ CPT Position 
(8) Other details if any :9o21ORDERNo OZ DATEp-S|4|4 

ocaHoW.. AlPNy, Hhe Py PASS RDAD BOFH SLDE 

0A AARI 

Signature ot Reesitativc.ot 
M.P. Rajya i Vikas Nigamn 

Umaris-Project Division Umaria 

A PRS 

Signature ot Representative o 

3.E.C.L. Soiagp:it ÅrC 

7-

is:ona! Manager 

iN-0.t) 

y72 
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ANNEXURE – G 
Photographs of 20 feet high Wind 

breaking wall around Burhar Railway 
Siding 
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WIND BREAKING WALL OF HEIGHT : 20 FEET (12FEET BRICK WALL + 8 FEET GI SHEET) ALONG 
BURHAR RAILWAY SIDING 
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NIT No. - SECL/SGP/SO(C)/ e-TENDER/2022-23/44 ,  dtd. 05/08/2022 

 

“Under Jurisdiction of Bilaspur High Court Only” 
 

 

          SOUTH EASTERN COALFIELDS LIMITED 

 egkçca/kd dk;kZy; % lksgkxiqj {ks= 
  OFFICE OF THE GENERAL MANAGER: SOHAGPUR AREA           Gram: BURHAR COAL 
 iks- vk- /kuiqjh & 484114] ftyk % 'kgMksy ¼e0ç0½                              Phone : (07652)250302 

          P.O. Dhanpuri – 484114, Distt. : Shahdol (M.P.)                                        Fax     : (07652) 250882 

NIT No : SECL/SGP/SO(C)/ e-TENDER/2022-23/44                                         Date:  05.08.2022 

 

निनिदा सूचिा  
NOTICE INVITING TENDER  

FOR ESTIMATED VALUE PUT TO TENDER UP TO 50.00 LAKHS 
 
1. Tenders are invited on-line under Single Cover system on the website 

https://coalindiatenders.nic.in from the eligible bidders having Digital Signature 
Certificate (DSC) issued from any agency authorized by Controller of Certifying 
Authority (CCA), Govt. of India and which can be traced up to the chain of trust to the 
Root Certificate of CCA, for the following work: 
 

Description of work Location 

Estimated Value 
(Updated Cost of 

Work) 
 (Including GST) 

(In Rs.) 

Earnest Money       

(In Rs.) 

Period of 

Completion 

(In Days) 

Replacement and repair of 

damaged green net by providing 

profile sheet over Wind Breaking 

wall of Burhar Railway Siding of 

Burhar - Sharda sub area.                                           

Area – Sohagpur Area 

Distt. - Shahdol 

PIN - 484114 

29,51,915 /- 36,900  /- 45 Days 

 
i) Details of GST Registration of SECL: 

GSTIN of 
SECL 

Chhattisgarh (CG) Madhya Pradesh (MP) West Bengal (WB) 

22AADCS2066E9ZL 23AADCS2066E1ZR 19AADCS2066E1ZG 

 
ii) Salient Details of Tender: 

Goods & Services Tax (GST) Applicable 

Input Tax Credit (ITC) to SECL Applicable  

Price Variation Clause (Escalation) As per General Terms and Conditions of 
Contract 

Payment of Wages to Contractor’s Labours As per Minimum Wages Act of 
Central/State Govt. (Higher) or High 
Power Committee (HPC) Wages of CIL. 

Participation of Joint Venture  Not Allowed 

 
 
iii) For Site visit of location of work, the prospective bidder(s) may contact Shri K.K. 

Singh , Chief Manager (C)  , SGP , Contact No. :- 9425533478 
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Tender inviting authority Contact Person(s) / Tender Dealing Officer(s) 

Dy. GM / Staff Officer (Civil) 
Sohagpur Area, SECL 

( e-mail ID – soc.sgp2@gmail.com) 

Shri K.K. Singh 
( Mob. No. 9425533478 ) 

Shri Pranay Gour 
( Mob. No. 7587391029 ) 

 
 

2. Time Schedule of Tender: 
 

Sl. 

No 
Particulars Date Time 

a. Tender e-Publication date 06.08.2022  10.00  hours 

b. Document download start date 06.08.2022 10.00  hours 

c. Document download end date 18.08.2022 17.00  hours 

d. Bid Submission start date 08.08.2022 10.00  hours 

e. Bid submission end date 18.08.2022 17.00  hours 

f. Start date for seeking Clarification on-

line 

06.08.2022 10.00  hours 

g. Last date for seeking Clarification on-line 13.08.2022 17.00  hours 

h. Date of Pre-bid meeting (if any) N.A N.A 

i. Bid Opening date 20.08.2022 11.00  hours 

 

Note: The auto extension of submission of bid shall be applicable as per details mentioned in 
clause No.14 of NIT. 

 
3. Earnest Money Deposit (EMD):  

 

The bidder will have to make the payment of EMD through ONLINE mode only. In 
Online mode the bidder can make payment of EMD either through NET-BANKING 
from designated Bank(s) or through NEFT/RTGS from any scheduled Bank(s).  
 
NET-BANKING: In case of payment through net-banking the money will be 
immediately transferred to South Eastern Coalfields Limited’s designated Account.  
 
NEFT/RTGS: In case of payment through NEFT/RTGS from any scheduled bank(s), the 
bidder will have to make payment as per the Challan(s) generated by system on e-
Procurement portal.  
  
The Bidder will be allowed to submit his/her/their bid only when the EMD is 
successfully received in SECL’s designated account and the information flows from 
Bank to e-Procurement system. 
 

4. Pre-bid Meeting:  
 

The pre-bid meeting if applicable shall be held in the office of Tender Inviting 
Authority, on the scheduled date & time, if specified in the NIT. The purpose of the pre-
bid meeting is to clarify the issues and to answer the questions on any matter that may 
be raised at that stage. Non-attendance at the pre-bid meeting will not be a cause for 
disqualification of bidder and it shall be presumed that the bidder does not require any 
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clarification. The management shall circulate proceedings of the pre-bid meeting, if 
held. 
 

5. Clarification of Bid:  
 

The bidder may seek clarification on-line within the specified period. However, the 
management will clarify as far as possible to the relevant queries. The identity of the 
Bidder will not be disclosed by the system. The clarifications given by department will 
be visible to all the bidders intending to participate in that tender. 
 

6. User Portal Agreement:  
 

The bidders have to accept the on-line user portal agreement which contains the 
acceptance of all the Terms and Conditions of NIT and tender document, undertakings 
and the e-Procurement system through https://coalindiatenders.nic.in in order to 
become an eligible bidder. This will be a part of the agreement. 

 
7. Eligible Bidders:  

 

The invitation for bid is open to all bidders including an individual, proprietorship firm, 
partnership firm, company, Joint Venture having eligibility to participate as per 
eligibility criteria stipulated in clause No.8 of NIT and having Digital Signature 
Certificate (DSC) issued from any agency authorized by Controller of Certifying 
Authority (CCA), Govt. of India and which can be traced up to the chain of trust to the 
Root Certificate of CCA.  
 
Note:  Joint Venture is not allowed to participate in the tender. 
 

8. Eligibility Criteria: 
 

A. Permanent Account Number (PAN) :  
 

The bidder should possess valid Permanent Account Number (PAN) issued by Income 
Tax department, Govt. of India. 

  
  In respect of the above eligibility criteria the bidders are required to furnish the 

following information on-line: 
 

i) Confirmation regarding possessing of Permanent Account Number(PAN) issued by 
Income Tax department, Govt. of India in the form of Yes / No. 
 
Scanned copy of documents to be uploaded by bidders (BIDDER SPACE/ MY 
DOCUMENT):  PAN CARD of the bidder 

 
 

B. Goods and Services Tax (Not Applicable for Exempted Services) : 
 

The bidder should be either GST Registered Bidder under regular scheme 
OR 

GST Registered Bidder under composition scheme 
OR 

GST unregistered Bidder 
 

In respect of the above eligibility criteria the bidder is required to furnish the 
following information online: 
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i) Confirmation in the form of Yes/No regarding possessing of required document 
as enlisted in NIT with respect to GST status of the bidder. 

 

 
Scanned copy of documents to be uploaded by bidders (BIDDER SPACE/ MY 
DOCUMENT):  GST Registration Certificate of the bidder 

 
Note:  
i) If turnover of bidder exceeds exemption/threshold limit, the bidder must have 

GST registration as per GST Act and rules. 
ii) During the execution of the contract if the GST status of the bidder changes, then 

the payment of GST, if any, to the contractor  will be made as per the GST status 
declared by the bidder during tender stage based on which cost to company has 
been ascertained or at actuals, whichever is lower. 

 
 

C. Purchase Preference under ‘Make in India’ Policy for “Local supplier”. 
 

Preference to Make in India (as applicable) vide Order No. P-45021/2/2017-PP (BE-II) 
dated 16.09.2020, issued by Govt. of India as amended from time to time shall be 
applicable. 

 
In terms of the above said policy, purchase preference shall be given to Class-I local 
supplier. 

 
In terms with the above said policy, Class-I local suppliers and Class-II local 
suppliers shall be eligible to bid.  

 
The definitions of Class-I Local Supplier, Class-II local supplier, Non-Local supplier, 
Local Content and Margin of Purchase Preference as per above mentioned Order are as 
follows:- 

 

A. ‘Class-I local supplier’ means a supplier or service provider, whose goods, services 

or works offered for procurement, has local content equal to or more than 50%, as 

defined under said order. 
  

B. ‘Class-II local supplier’ means a supplier or service provider, whose goods, services 

or works offered for procurement, has local content equal to more than 20% but less 

than 50%, as defined under said order. 
 

C. ‘Non-Local supplier’ means a supplier or service provider, whose goods, services or 

works offered for procurement, has local content less than 20% as defined under 

said order 
 

D. ‘Local Content’ means the amount of value added in India which shall be the total 

value of the item procured (excluding net domestic indirect taxes) minus the value 

of imported content in the item (including all customs duties) as a proportion of the 

total value, in percent. 
 

E. ‘Margin of Purchase Preference’ means the maximum extent to which the price 

quoted by a Class-I local supplier may be above the L1 for the purpose of purchase 

preference. The margin of purchase preference is 20%. 
 

In respect of the above eligibility criteria the bidder is required to furnish the 
following information online: 
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i) Confirmation in the form of Yes/No regarding possessing of required document 
indicating percentage of local content as enlisted in NIT. 

 
Note:- 
 

I. If the estimated value of Procurement is less than Rs. 10 crores, all the Bidders at 
the time of bidding shall submit either self-certification indicating the percentage of 
local content in the offered items in undertaking as per format at Annexure – XV. 

 

II. If the estimated value of procurement is more than Rs. 10 crores, all the Bidders 
shall submit along with its bid a certificate (with UDIN)  from the statutory auditor 
or cost auditor of the company (in case of companies) or from a practicing cost 
accountant or practicing chartered account (in respect of suppliers other than 
companies) giving the percentage of local content.  

 
 
9. Submission of Bid: 

 

a. Bidder Online Registration: 
 

In order to submit the Bid, the bidders have to get themselves registered online on the 
e-Procurement portal of CIL (https://coalindiatenders.nic.in) with valid Digital 
Signature Certificate (DSC) issued from any agency authorized by Controller of 
Certifying Authority (CCA), Govt. of India and which can be traced up to the chain of 
trust to the Root Certificate of CCA. The online Registration of the Bidders on the portal 
will be free of cost and one time activity only. The registration should be in the name of 
bidder, whereas DSC holder may be either bidder himself or his duly authorized 
person. The bidder is one whose name will appear as bidder in the e-Procurement 
Portal. 
 

b. User Portal Agreement: 
 

The bidders have to accept unconditionally the online user portal agreement which 
contains the acceptance of all the Terms and Conditions of NIT including General and 
Special Terms & Conditions, Integrity Pact and other conditions, if any, along with on-
line undertaking in support of the authenticity of the declarations regarding the facts, 
figures, information and documents furnished by the Bidder on-line in order to become 
an eligible bidder. No conditional bid shall be allowed/accepted. 
 

c. General Technical Evaluation (GTE) and Bidder’s space/ My Document: 
The bidders have to accept unconditionally in GTE (General Technical Evaluation) the 
Undertaking at Annexure II regarding Genuineness of the information furnished by 
him on-line & authenticity of the scanned copy of documents uploaded by him on-line 
in support of his eligibility criteria, declaration w.r.t procurement from the bidder of a 
country which shares a land border with India etc. and Annexure I (Letter of Bid). No 
recycling will be done for this document i.e. no further clarification will be sought from 
bidder. 
 
Moreover, the following documents shall be considered from the Bidder’s space/ My 
Document and no recycling will be done for these documents i.e. no further 
clarification will be sought from bidder – 
 

Sl. 
No. 

Eligibility 
Criteria 

Scanned copy of document(s) uploaded by bidder in 
Bidder’s space/ My Document 

1 2 3 
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1.  Permanent 
Account 
Number  
(Ref. Clause 
No.8(A) of NIT) 
 

PAN card issued by Income Tax department, Govt. of India. 
 

2.  Goods and 
Services Tax 
(GST) Status of 
Bidder (Not 
Applicable for 
Exempted 
Services)  
(Ref. Clause  
No.8(B) of NIT 
and BOQ) 

The following documents depending upon the status w.r.to 
GST as declared by Bidder in the BOQ sheet: 
 

a) Status: GST Registered Bidder under regular scheme 
Document: GST Registration Certificate (i.e. GST 
identification Number) issued by appropriate authority 
of India. 

 

b) Status: GST Registered Bidder under composition 
scheme 

Document: GST Registration Certificate (i.e. GST 
identification Number) issued by appropriate authority 
of India. 

 

c) Status: GST unregistered bidder: 
Document: A Certificate (with UDIN) from a practicing 
Chartered Accountant having membership number with 
Institute of Chartered Accountants of India certifying 
that the bidder is GST unregistered bidder in compliance 
with the relevant GST rules of. India. 

 
 
Note: If the turnover of a bidder exceeds the 
exemption/threshold  limit, the bidder must have GST 
registration as per GST Act and  rules.  

3.  Legal Status of 
the bidder 

Document(s) covered under any one of the following sub-

head(s): 
 

i. Affidavit or any other document to prove 

Proprietorship/Individual status of the bidder. 

ii. Partnership deed containing name of partners 

iii. Memorandum & Article of Association with certificate of 

incorporation containing name of bidder. 

iv. In case of MSME, copy of documentary evidence(s), issued 

by their registering authority whether they are either small 

enterprise or micro enterprise as per provisions of Public 

Procurement Policy for Micro and Small Enterprise 

(MSEs) Order, 2012 with latest guidelines/clarifications 

provided by MoMSME (Applicable for Service Nature of 

tenders only). 
 

d. Confirmatory Documents:  
 

All the confirmatory documents as enlisted in the NIT in support of online information 
submitted by the bidder are to be uploaded in Cover-I by the bidder while submitting 
his/her/their bid. 
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Eligibility 
Criteria 

Scanned copy of documents to be uploaded by bidder(s) 
in support of information/declaration furnished online by 
the bidder against Eligibility Criteria (CONFIRMATORY 
DOCUMENTS) 

1 2 3 

1.  Digital 
Signature 
Certificate 
(DSC) 

If the bidder himself is the DSC holder bidding on-line then 
no document is required. 
 

However, if the DSC holder is bidding online on behalf of 
the bidder then  the Power of Attorney or any sort of legally 
acceptable document  for the authority to bid on behalf of 
the bidder. 
 

2.  Undertaking Undertaking regarding relatives as employees of company, 

Registration with CMPF /EPF authorities, Banning/ 

Delisting of Bidder, Arbitration clause (in case of 

partnership/Joint Venture firm), Local supplier status of the 

Bidder as per clause 8(C) of NIT etc as per the format given 

in the bid document at Annexure XV. 

Note: Only one file in .pdf format can be uploaded against each eligibility criteria. Any 
additional/ other relevant documents to support the information/declaration 
furnished by bidder online against eligibility criteria may also be attached by the 
bidder in the same file to be uploaded against respective eligibility criteria. 

 

b) Letter of Bid (LoB):  
 

The format of Letter of Bid is given at Annexure I of Tender document. This will be the 
covering letter of the bidder for his submitted bid. The bidders have to accept 
unconditionally the Letter of Bid in GTE (General Technical Evaluation) at the time of 
bid submission. No recycling will be done for this document i.e. no further clarification 
will be sought from bidder(s). 
 

c) Price bid:  
 

The Price bid containing the Bill of Quantity will be in Excel format and will be 
downloaded by the bidder and bidder will quote the rates for all items on this Excel 
file. Prior to quoting the rates in the BOQ file, the bidder will select the appropriate 
status from the following drop down list given in the BOQ:- 
 

I. Status: GST Registered Bidder under regular scheme 

II. Status: GST Registered Bidder under composition scheme 

III. Status: GST unregistered bidder 
 

The rates quoted by the bidder will be excluding GST and GST component (to be paid 
by CIL / Subsidiary and/or the bidder) will appear as a separate entity. The 
component of GST will be taken by the system based on the status of bidder selected by 
the bidder during bid submission and with the pre-defined business logic given in the 
BOQ file by the department. This file will be digitally signed and uploaded by the 
bidder after ascertaining the correctness of facts and figures. 
 

Thereafter, the bidder will upload the same Excel file during bid submission in cover-I. 
The Price-bid (excluding GST) will be in Item Rate or Percentage Rate or Mixed 
Rate[combination of Item Rate and Percentage Rate] BOQ format and the bidder will 
have to quote for all the tendered items. The Price Bid of the tenderers will have no 
condition. The price bid which is incomplete and not submitted as per instruction given 
in this document is liable for rejection. 
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System for decision of L1 bidder 
 
The L1 bidder will be decided based on Overall Quoted Value (i.e. cost to the 
Company). The system for decision of L1 bidder will be as per following 02(two) cases:- 
 
Case – 1:  Supply for which INPUT TAX CREDIT (ITC) is not available to the 
Company. 
 

For calculation of Overall Bid Value, the GST [CGST, SGST/UTGST, IGST and GST 
(compensation to state tax)] to be paid by the bidder or by CIL/ Subsidiary taken by the 
system will be added to decide the L1 i.e the ranking of the Bidders will be decided 
based on rates quoted by the bidders plus GST. This value of the bidder will be “the 
Cost to Company”. 
Then share of GST to be deposited by CIL/ Subsidiary, if any will be deducted from 
overall bid value to arrive at the Contract value. The Price-bids of the tenderers shall 
have no condition. The Price Bid which is incomplete and not submitted as per 
instruction given above is liable for rejection.  
 
Case – 2:  Supply for which INPUT TAX CREDIT (ITC) is available to the Company. 
 

For calculation of Overall Bid Value, the GST [CGST, SGST/UTGST, IGST and GST 
(compensation to state tax)] to be paid by the Bidder or by CIL/ Subsidiary taken by 
the system will be ignored to decide the L1 i.e the ranking of the Bidders will be 
decided based on rates quoted by the bidders excluding GST. This value of the bidder 
will be “the cost to Company”. 
 
Then share of GST to be paid by bidder shall be added with overall bid value to arrive 
at the Contract value. The Price-bids of the tenderers shall have no condition. The Price 
Bid which is incomplete and not submitted as per instruction given above is liable for 
rejection. 
 
Note: The bidder should select their GST category as per clause no. 8.B of NIT. 
 

10. Bid Submission:  
 

All bids are to be submitted on-line on the website https://coalindiatenders.nic.in. No 
bid shall be accepted off-line unless otherwise specified. 
 

11. System Requirement:  

It is the bidder’s responsibility to comply with the system requirement i.e. hardware, 
software and internet connectivity at bidder’s premises to access the e-tender website. 
Under any circumstances, CIL/ Subsidiary shall not be liable to the bidders for any 
direct/indirect loss or damages incurred by them arising out of incorrect use of the e-
tender system or internet connectivity failures.  
 

12. Opening of Technical Bid: 

Tender will be decrypted and opened online by the “Bid Openers” with their Digital 

Signature Certificates on/after the prescheduled date & time of Tender Opening. 

13. Technical Evaluation of Tender: 

a. After opening of bid, the documents submitted by L-1 bidder in cover I as enlisted in 

the NIT will be downloaded by the Evaluator and shall be put up to the Tender 
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Committee. The tender Committee will examine the uploaded documents against 

information/declarations furnished by the L1 bidder online. If it confirms to all of the 

information/declarations furnished by the bidder online and does not change the 

eligibility status of the bidder then the bidder will be considered eligible for award of 

Contract. 

 
b. In case the Tender Committee finds that there is some deficiency in uploaded 

documents corresponding to the information furnished online or in case 

corresponding document have not been uploaded by L-1 bidder then the same will 

be specified online by Evaluator clearly indicating the omissions/shortcomings in the 

uploaded documents and indicating start date and end date allowing 7 days (7 x 24 

hours) time for online re-submission by L-1 bidder. The L-1 bidder will get this 

information on his personalized dashboard under “Upload confirmatory document” 

link. Additionally, information shall also be sent by system generated email and SMS, 

but it will be the bidder’s responsibility to check the updated status/information on 

their personalized dash board regularly after opening of bid. No separate 

communication will be required in this regard. Non-receipt of e- mail and SMS will 

not be accepted as a reason of non-submission of documents within prescribed time. 

The L-1 bidder will upload the scanned copy of all those specified documents in 

support of the information/ declarations furnished by them online within the 

specified period of 7 days. No further clarification shall be sought from L-1 Bidder. 

 
c. The tender will be evaluated on the basis of documents uploaded by L-1 bidder 

online. The L-1 bidder is not required to submit hard copy of any document through 

offline mode. Any document submitted offline will not be given any cognizance in 

the evaluation of tender. 

 
d. In case the L-1 bidder submits requisite documents online as per NIT, then the bidder 

will be considered eligible for award of Contract. 

 
e. In case the L-1 bidder fails to submit requisite documents online as per NIT or if any 

of the information/declaration furnished by L-1 bidder online is found to be wrong 

by Tender Committee during evaluation of scanned documents uploaded by bidder, 

which changes the eligibility status of the bidder, then his bid shall be rejected and 

EMD of L-1 bidder will be forfeited.   

 
f. In case the L1 bidder is technically eligible but rejection is due to high rate quoted by 

him/her then the tender shall be cancelled and retendered. 

 
g. In case the L1 bidder is rejected due to noncompliance of confirmatory documents 

then the L2 bidder will become L-1 bidder and confirmatory documents of this 

bidder shall be evaluated by TC and the process shall be followed as mentioned in 

clause no. A to F above. 

 
h. The process as mentioned at Cl. g shall be repeated till the work is either awarded or 

all the eligible bidders are exhausted. 

 
i. In case none of the bidder complies the technical requirement, then re-tender will be 

done (with the same or different quantity, as per the instant requirement). 
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j. It is responsibility of Bidders to upload legible/clearly readable scanned copy of all 

the required documents as mentioned in clause no. 9(c). 

 
k. If L1 bidder backs out (i.e. Techno commercially established L1 bidder), the EMD 

will be forfeited and the bidder will be debarred for minimum one (1) year from 

participating in tenders in SECL. This banning shall be done under the provisions 

of the NIT and online blocking of the bidder shall be done in CIL e-Procurement 

portal. 

 

l. Preference to Make in India (as applicable) vide Order No. P-45021/2/2017-PP (BE-

II) dated  16.09.2020, issued by Govt. of India as amended from time to time shall 

be applicable. (NOT APPLICABLE WHERE ESTIMATED COST PUT TO 

TENDER IS LESS THAN 5 LAKHS.) 

 
In terms with the above said policy, Class-I local suppliers and Class-II local 
suppliers shall be eligible to bid. Non-local supplier is not eligible to bid. The 
purchase preference shall be given to Class-I local supplier only. 

 
In terms of the above said policy, purchase preference shall be given to Class-I local 
suppliers in the following manner : 

 

I. In the procurement of works which are divisible in nature, the following procedure shall be 

followed :-  

i) Among all qualified bids, the lowest bid will be termed as L-1. If L-1 is from a 

Class-I local supplier, the contract for full quantity will be awarded to L-1 at L-1 

price by the Purchaser.  
 

ii) If L-1 is not a Class-I local supplier, 50% of the order quantity shall be awarded to 

L-1. Thereafter, the lowest bidder among the Class-I local suppliers will be invited 

to match the L-1 price for the remaining 50% quantity subject to Class-I local 

supplier’s quoted price falling within the margin of purchase preference, and the 

contract for that quantity shall be awarded to such local supplier subject to his 

matching the L-1 price. In case such lowest eligible Class-I supplier fails to match 

the L-1 price or accept less than the offer quantity, the next higher Class-I local 

supplier within the margin of purchase preference shall be invited to match the L-1 

price for remaining quantity and so on, and contract shall be awarded accordingly. 

In case some quantity is still left uncovered on Class-I local supplier, then such 

balance quantity may also be ordered on L-1 bidder. 

 

II. In the procurement of works which are not divisible, and in procurement of services where 

the bid is evaluated on price alone, the following procedure shall be followed:- 

 

i) Among all qualified bids, the lowest bid will be termed as L-1. If L-1 is from a 

Class-I local supplier, the contract will be awarded to L-1. 

 

ii) If L-1 is not from a Class-I local supplier, the lowest bidder among the Class-I local 

suppliers, will be invited to match the L-1 price subject to Class-I local supplier's 

quoted price falling within the margin of purchase preference, and the contract 

shall be awarded to such Class-I local supplier subject to matching the L-1 price. 
 

iii) In case such lowest eligible Class-I local supplier fails to match the L-1 price, the 
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Class-I local supplier with the next higher bid within the margin of purchase 

preference shall be invited to match the L-1 price and so on and contract shall be 

awarded accordingly. In case none of the Class-I local suppliers within the margin 

of purchase preference matches the L-1 price, then the contract may be awarded to 

the L-1 bidder. 

 

Note: The confirmation from the bidder regarding matching of L1 price may be 

taken in confirmatory document link of e-Procurement portal by recycling ‘Any 

other document’ link. 
 

Verification of local content : 

 
i) All the Bidders at the time of bidding shall submit self-certification indicating the 

percentage of local content in the offered items in undertaking as per format at 
Annexure – XV. 

 

ii) CIL/ Subsidiary may constitute committees with internal and external experts for 
independent verification of auditor’s / accountant’s certificates on random basis 
and in the case of complaints. 

  
iii) False declarations will attract banning of business of the bidder for a period up to 

two year and with process in line with clause 19 of GTC. 

 
iv) A local supplier who has been debarred by any procuring entity for violation of 

above order shall not be eligible for preference under this Order for procurement 
by any other procuring entity for the duration of debarment. The debarment for 
such other procuring entities shall take effect prospectively from the date on 
which it comes to the notice of other procurement entities. 

 
m. Procurement from Micro and Small Enterprises (MSEs) (APPLICABLE FOR 

SERVICE  NATURE OF TENDERS) 

 

i) Subject to meeting terms and conditions stated in the tender document including but not 

limiting to prequalification criteria, 25% of the work will be awarded to MSE as defined 

in MSE Procurement Policy issued by Department of Micro, Small and Medium 

Enterprises (MSME) for the tendered work/item. Where the tendered work can be split, 

MSE quoting a price within a price band of L1 + 15% shall be awarded at least 25% of 

total tendered work provided they match L1 price. In case the tendered work cannot be 

split, MSE shall be awarded full work provided their quoted price is within a price band 

of L1 + 15% and they match the L1 price. 
 

ii) In case of more than one such MSEs are in the price band of L1 + 15% and matches the L1 

price, the work may be shared proportionately if the job can be split.  
 

If the job cannot be split, then the opportunity to match the L-1 rate of the tender shall be 
given first to  MSE who has quoted lowest rate among the MSEs and the total job shall be 
awarded to them after  matching the L-1 price of the tender, in case the L-1 is other than 
MSE. If MSE is a L1 Bidder, full  work will be awarded to such Bidder. If the MSE who 
have quoted lowest rate among the MSEs in the  price band of L-1 + 15% do not agree to 
match the rate of L-1 of the tender, then the MSE with next  higher quoted rate in the 
price band of L-1 + 15% shall be given chance to match the rate of L-1 for  award of the 
complete job. This process to be repeated in till work is awarded to MSE or MSE Bidders  
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are exhausted.  
 

iii) Out of the 25% target of annual procurement from micro and small enterprises 3(three) 

percent shall be earmarked for procurement from micro and small enterprises owned by 

women. In the event of failure of such MSEs to participate in the tender process or meet 

the tender requirements and L1 price, 3(three) percent sub-target so earmarked shall be 

met from other MSEs. 
 

iv) Out of the 25% target of annual procurement from micro and small enterprises 4(four) 

percent shall be earmarked for procurement from micro and small enterprises owned by 

Scheduled Caste & Scheduled Tribe entrepreneurs. In the event of failure of such MSEs 

to participate in the tender process or meet the tender requirements and L1 price, four 

percent sub-target so earmarked shall be met from other MSEs. 

 

v) To qualify for entitlement as SC/ST owned MSE, the SC/ST certificate issued by District 

Authority must be submitted by the bidder in addition to certificate of registration with 

anyone of the agencies mentioned in paragraph (i) above. The bidder shall be responsible 

to furnish necessary documentary evidence for enabling CIL/ Subsidiary to ascertain 

that the MSE is owned by SC/ST. MSE owned by SC/ST is defined as: 
 

 In case of proprietary MSE, proprietor(s) shall be SC /ST 

 In case of partnership MSE, The SC/ST partners shall be holding at least 51% shares 

in the enterprise. 

 In case of Private Limited Companies, at least 51% share shall be held by SC/ST 

promoters. 

vi) Classification of Micro and Small Enterprise are as under:  

a. Micro Enterprise –Enterprise where the investment in plant and machinery or 

equipment does not exceed one crore Rupees and turnover does not exceed five core 

rupees.   

b. Small Enterprise- Enterprise where the investment in plant and machinery or 

equipment does not exceed ten crore Rupees and turnover does not exceed fifty core 

rupees.   
 

vii) The MSEs should be registered with District Industries Centers (DICs)/ Khadi & Village 

Industries Commission (KVIC)/ Khadi & Village Industries Board (KVIB)/ Coir Board/ 

NSIC/ Directorate of Handicrafts and Handloom or any other body specified by 

Ministry of Micro, Small & Medium Enterprises (MoMSME) are eligible for availing 

benefits under the Public Procurement Policy for Micro and Small Enterprise (MSEs) 

Order, 2012. 
 

viii) The MSEs are required to submit copy of documentary evidence, issued by their 

registering authority whether they are small enterprise or micro enterprise as per 

provisions of Public Procurement Policy for Micro and Small Enterprise (MSEs) Order, 

2012 with latest guidelines/clarifications provided by MoMSME. 
 

14. Auto Extension of Critical Date 

 If number of bids received online is found to be less than 03(three) on end date of bid 
submission then the following critical dates of the Tender will be automatically 
extended for a period of 04 (four) days ending at 17.00 hrs: 

 Last date of submission of Bid. 

 Last date of receipt of EMD. 

 Date of Opening of Tender. 
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If any of the above extended Dates falls on Holiday i.e. a non-working day as defined in 
the e-Procurement Portal then the same is to be rescheduled to the next working day. 
This extension will be also applicable in case of receipt of zero bid. 
Notes: 

1. The validity period of tender should be decided based on the final end date of 
submission of bids. 

2. The auto extension shall work on the basis of number of bids received only. It may 
so happen that any of these bids may be eventually rejected during Tender 
Opening, Technical evaluation or further process of evaluation resulting the total 
number of valid bids becoming less than 03(three). 

3. After the extension, the tender shall be opened irrespective of available number of 
bids on the extended date of opening of tender. 

 
15. One Bid per Bidder:  
 

15.1 Each Bidder shall submit only one Bid, either individually, or as a proprietor, or as 
a partner in a partnership firm or as a partner in a joint venture or as a Company 
registered under Companies Act. A Bidder who submits or participates in more than 
one Bid (other than as a sub-contractor or in cases of alternatives that have been 
permitted or requested) will cause all the proposals with the Bidder's participation 
to be disqualified. 

 
15.2 Conflict of Interest- 

A Bidder may be considered to have a Conflict of Interest with one or more parties in 
this bidding process, if: 

 
a) they have controlling partner(s) in common; or 
b) they receive or have received any direct or indirect subsidy/financial stake 
from any of them; or 
c) they have the same legal representative/agent for purposes of this bid; or 
dJ they have relationship with each other, directly or through common third 
parties, that puts them in a position to have access to information about or 
influence on the bid of another Bidder; or 
e) a Bidder or any of its affiliate participated as a consultant in the preparation 
of the design or technical specification of the contract that is the subject of the 
bid; or 
f) in case of a holding company having more than one Subsidiary/Sister 
Concern having common business ownership/management only one of them 
can bid. Bidders must proactively declare such sister/common 
business/management in same/similar line of Business; 

 
All such Bidders having a Conflict of Interest, shall be disqualified 
 

16. Refund of EMD :  

a. If EMD is paid by the Bidder in online mode (Direct Debit/NEFT/RTGS) then the EMD 
of rejected bidders will be refunded at any stage directly to the account from where it had 
been received (except the cases where EMD is to be forfeited).  
 

b. No claim from the bidders will be entertained for non-receipt of the refund in any 
account other than the one from where the money is received. 
 

c. If the refund of EMD is not received by the bidder in the account from which the EMD 
has been made due to any technical reason then it will be paid through conventional 
system of e-payment. For this purpose, if required, Tender Inviting Authority will obtain 
the Mandate Form (as per format enclosed at Annexure-III) from the Bidder. 
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d. In case the tender is cancelled then EMD of all the participating bidders will be refunded 
unless it is forfeited by the department. 
 

e. If the bidder withdraws his/her bid online (i.e. before the end date of submission of 
tender) then his/her EMD will be refunded automatically after the opening of tender. 
 

f. The EMD of successful bidder (on Award of Contract) will be retained by SECL and will 
be adjusted to Performance Security Deposit at the option of the Bidder.  

 

17. Site Visit: 
 

17.1. The bidder, at the Bidder’s own responsibilities, cost and risk, is encouraged to 
visit and examine the Site of Works and it’s surrounding, approach road, soil 
condition, investigation report, existing works, if any, connected to the tendered 
work, drawings connected to the work, if / as available and obtain all 
information that may be necessary for preparing the Bid and entering into a 
contract for execution of the works. The cost of visiting the Site shall be at the 
Bidder’s own expense. 

17.2. It shall be deemed that the Bidder has visited the Site/Area and got fully 
acquainted with the working conditions and other prevalent conditions and 
fluctuations thereto whether he/she/they actually visits the Site /Area or not 
and has taken all the factors into account while quoting his/her/their rates. 

17.3. The Bidder is expected, before quoting his rate, to go through the requirement of 
materials/workmanship, specification, requirements and conditions of contract. 

17.4. The Bidder, in preparing the bid, shall rely on the site investigation report 
referred to in the bid document (if available), supplemented by any information 
available to the Bidder. 

 
18. Taxes and Duties: 

All duties, taxes (excluding Goods and Services Tax (GST) & GST Compensation Cess 
(if applicable) only) and other levies, royalty, building and construction workers cess 
(as applicable in States) payable by the bidder/Contractor under the Contract, or for 
any other cause as applicable on the last date of submission of Bid, shall be included in 
the rates, prices and the total Bid Price submitted by the Bidder. Applicable GST, if any, 
either payable by bidder or by company under reverse change mechanism shall be 
computed by system in BOQ sheet as per predefined logic. 
 

All investments, operating expenses, incidentals, overheads, leads, lifts, carriages, tools 
and plants etc. as may be attendant upon execution and completion of works shall also 
be included in the rates, prices and total Bid price submitted by the bidder.  
However, such duties, taxes, levies etc. which is notified after the last date of 
submission of Bid and/or any increase over the rate existing on the last date of 
submission of Bid shall be reimbursed by the company on production of documentary 
evidence in support of payment actually made to the concerned authorities. 
 

Similarly, if there is any decrease in such duties, taxes and levies the same shall become 

recoverable from the contractor. The details of such duties, taxes and other levies along 

with rates shall be declared by the bidder.  

The item wise rate quoted by bidder shall be inclusive of all taxes, duties & levies but 
excluding GST & GST Compensation Cess, if applicable. The payment of GST and GST 
Compensation Cess by service availer (i.e. CIL/Subsidiary) to bidder/contractor (if 
GST payable by bidder/contractor) would be made only on the latter submitting a 
Bill/invoice in accordance with the provision of relevant GST Act and the rules made 
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there under and after online filing of valid return on GST portal. Payment of GST & 
GST Compensation Cess is responsibility of the service provider/contractor. 
 

Further, any GST credit note required to be issued by the bidder / contractor under the 
GST provisions should be issued within the time limit prescribed under the GST law. 
 

However, in case bidder/contractor is GST unregistered bidder/dealer or GST 
registered under composition scheme in compliance with GST rules, the bidder/dealer 
shall not charge any GST and/or GST Compensation Cess on the bill/invoice.  In case 
of unregistered dealer/bidder, GST, if applicable will be deposited by CIL/Subsidiary 
directly to concerned authorities in terms with GST provisions. 
Input tax credit is to be availed by CIL/Subsidiary as per rule. 
 

If  CIL/Subsidiary fails to claim Input Tax Credit(ITC)  on eligible Inputs, input 
services and Capital Goods or the ITC claimed is disallowed due to failure on the part 
of supplier/vendor of goods and services in incorporating the tax invoice issued to 
CIL/Subsidiary in its relevant returns under GST, payment of CGST & SGST or IGST, 
GST (Compensation to State ) Cess shown in tax invoice to the tax authorities, issue of 
proper tax invoice or any other reason whatsoever, the applicable taxes &  cess paid 
based on such Tax invoice shall be recovered from the current bills or any other dues of 
the supplier/vendor along with interest and penalty, if any. 
 

The rates and prices quoted by the Bidder shall be fixed for the duration of the contract 
and shall not be subject to variations on any account except to the extent variations 
allowed as per the conditions of the contract of the bidding document. 
 

The company reserves the right to deduct/ withhold any amount towards taxes, levies, 
etc. and to deal with such amount in terms of the provisions of the Statute or in terms of 
the direction of any statutory authority and the company shall only provide with 
certificate towards such deduction and shall not be responsible for any reason 
whatsoever. 
 

In case of collection of minor minerals in area (both virgin and non-virgin), acquired by 
the Company under the Coal Act, the contractor will have to produce a royalty 
clearance certificate from the District Authorities before full and final payment. 
 

Further, where any damages or compensation becomes payable by either the Company 
or the bidder / contractor pursuant to any provision of this Agreement, appropriate 
GST wherever applicable as per the GST provisions in force shall also apply in addition 
to such damages or compensation. 
 
Note:  
During the execution of the contract if the GST status of the bidder changes, then the 
payment of GST, if any, to the contractor will be made as per the GST status declared 
by the bidder during tender stage based on which cost to company has been 
ascertained or at actuals, whichever is lower. 
 

19. Cost of Bidding:  

The bidder shall bear all costs associated with the preparation and submission of his 
bid and the Employer will in no case be responsible or liable for those costs. 
 

20. Technical Specifications: 

The tenderer shall closely study all specifications in detail, which govern the rates for 
which he is tendering. 

 
21. Currencies of Bid and Payment:  
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The unit rates and prices shall be quoted by the Bidder entirely in Indian Rupees only.  
 

22. Handing Over of Site: 

On completion of the work all rubbish, debris, brick bats etc. shall be removed by the 
contractor(s) at his/their own expense and the site cleaned and handed over to the 
company and he/they shall intimate officially of having completed the work as per 
contract. 
 

23. Deployment of Manpower and Machineries: 

The tenderer(s) will deploy sufficient number and size of 
equipments/machineries/vehicles and the technical/ supervisory personnel required 
for execution of the work. 
 

24. Change in Constitution of the Contracting Agency: 

Prior approval in writing of the company shall be obtained before any change is made 
in the constitution of the contracting agency, otherwise it will be treated as a breach of 
Contract. 
 

25. Canvassing in Tender: 

Canvassing in connection with the tenders in any shape or form is strictly prohibited 
and tenders submitted by such tenderers who resort to canvassing shall be liable for 
rejection. 

 
26. Letter of Acceptance (LOA)/Work Order/Agreement: 

 The Bidder, whose Bid has been accepted, will be notified /communicated by the 
Employer electronically online on the e-procurement portal of CIL prior to expiration of 
the Bid validity period. The L-1 bidder will get the information regarding award of 
work on their personalised dash-board on-line. On receipt of Letter of Acceptance 
(LOA)/Work Order of the tender issued by the Company, the successful tenderer shall 
execute contract agreement in the company's prescribed form for the due fulfilment of 
the contract. Failure to enter into the required contract within the specified period in 
the work order shall entail cancellation of LOA/work order and the EMD will be 
forfeited and the bidder will be debarred for minimum one (1) year from 
participating in tenders in SECL with intimation to all concerned and online blocking 
of bidder shall be done on receipt of written communication from the Tender Inviting 
Authority by application admin of CIL e-Procurement Portal.    

 
27. Bid Validity:  

The validity period of the tenders shall be 120 (One Hundred Twenty) days from the 
end date of bid submission. The validity period of tender shall be decided based on the 
final end date of submission of bids. 
 
In exceptional circumstances, prior to expiry of the original time limit, the Employer 
may request the bidders to extend the period of validity for a specified additional 
period. The employer’s request and the bidder’s responses shall be made in writing. A 
bidder may refuse the request without forfeiting his bid security. A bidder agreeing to 
the request will not be required or permitted to modify his bid.  
 

The tenderer shall not, during the said period or within the period extended by mutual 
consent, revoke or cancel his tender or alter the tender or any terms/conditions thereof 
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without consent in writing of the company. In case the tenderer violates to abide by 
this, the Company will be entitled to take action as per clause No.28 (Modification and 
Withdrawal of Bid) of NIT. 

 
28. Modification and Withdrawal of Bid: 

Modification of the submitted bid shall be allowed on-line only before the deadline of 
submission of tender and the bidder may modify and resubmit the bid on-line as many 
times as he may wish. Bidders may withdraw their bids online within the end date of 
bid submission and their EMD will be refunded. However, if the bidder once 
withdraws his bid, he will not be able to resubmit the bid in that particular tender. For 
withdrawal of bid after the end date of bid submission, the bidder will have to make a 
request in writing to the Tender Inviting Authority. Withdrawal of bid may be allowed 
till issue of work order/LOA with the following provision of penal action:  
 
The penal actions are-  

 

1. the EMD will be forfeited and  
2. the Bidder will be debarred for minimum one year from participating in tenders in 
SECL with intimation to all concerned and online blocking of bidder shall be done on 
receipt of written communication from the Tender Inviting Authority by application 
admin of CIL e-Procurement Portal.  

 
The Price-bids of all eligible Bidders including this Bidder will be opened and action 
will follow as under: 
 

i). If the Bidder withdrawing his bid is other than L-1, the tender process shall go on.  
ii). If the Bidder withdrawing his bid is L-1, then re-tender will be done. 

 
Note : Penal action against clause (a) & (b) above will be enforced from the date of issue 
of such order. The standard operating procedure to handle withdrawal of bid after end 
date of submission shall be as Clause no 29 of NIT. 
 

29. Standard Operating Procedure for Withdrawal of Bid:  

I. The Mode of withdrawal: - 
 

A. Online Withdrawal of Bids: 
 

a. The system of online withdrawal is available on the portal up to end date of bid    
submission, where any bidder can withdraw his/her bid which will attract no 
penal action from department side. 

b. The system of online withdrawal beyond end date of bid submission and till 
award of contract is also available but not fully functional and under 
development stage. Once it is developed and implemented only online 
withdrawal shall be considered except for some exceptional cases as mentioned 
in clause below.   
 

B. Offline Withdrawal of Bids : 
 

a. A partner of bidder (in case of JV and partnership firms) whose DSC is 
registered on the e-Procurement portal can access the portal for online 
withdrawal but when there is a split in the business relationship, the partners 
whose DSC is not registered on the portal do not have the option of online 
withdrawal of bid. Hence such partners may opt to use offline method of 
withdrawal of his/her offer (or express his disassociation from the bidder 
organization). 
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b. Till a fully functional system of online withdrawal of bid (beyond end date of 
bid submission and till award of contract) is not developed and implemented, 
offline withdrawal shall also be considered. 
 

II. Acceptance of withdrawal by Tender Committee: 
 

A. Every case of withdrawal under Clause I-(A) (b) and Clause I-(B) shall be put up 
to Tender Committee for deliberation and further course of action. 
 

B. The Tender Committee shall apply its due diligence to decide: 
 

a. Whether the request for withdrawal of offer has been received from right 
source and authentic. For this purpose a letter is to be sent by registered 
post/speed post to the bidder on the address as given by him in the 
enrollment page of e-Procurement portal, allowing 10 days’ time to confirm 
the withdrawal.  If the bidder does not confirm the withdrawal within the 
stipulated period then it should be construed that there is no withdrawal of 
bid. In case the withdrawal/disassociation from the firm (Joint Venture or 
Partnership firm) has been submitted by any other partner then also the 
confirmation has to be sought from the bidder and if bidder wants to deny the 
withdrawal/disassociation from the JV or the partnership firm then the bidder 
shall be required to furnish a legally acceptable document signed by all the 
partners of the firm to substantiate his claim. 

b. Whether the withdrawal is due to the reason other than to support any mala 
fide intention of any participating bidder such as participating or supporting a 
cartel formation etc. 

c. If the mala fide intentions in the withdrawal are apprehended then the tender 
should be cancelled apart from other penal action as per e-Procurement 
Manual for works and services of CIL and other guidelines/manuals of CIL. 

d. If no mala fide intentions in the withdrawal are apprehended then the penal 
action in line with the prescriptions of the e-Procurement Manual for works 
and services of CIL will be applicable. 

e. The Tender Committee may also obtain the opinion of legal department in 
order to ascertain the legal course of action in case of Clause II-(B)(b) and II-
(B)(c) above.  
 

30. Postponement of scheduled date(s): 

The Company reserves the right to postpone the date of receipt and opening of tenders 
or to cancel the tenders without assigning any reason whatsoever. 

 
31. Public Enterprises preference: 

The Company reserves its right to allow Public Enterprises purchase preference facility 
as admissible under prevailing policy. 

 
32. Contract Agreement Document(s): 

This Tender Notice shall be deemed to be part of the Contract Agreement. The “General 
Terms & Conditions”, Additional Terms & Conditions, Special Terms & Conditions (if 
any), Technical Specifications, drawings (if any) and any other document uploaded on 
portal as NIT document forms an integral part of this NIT and shall also form a part of 
the contract agreement as per clause 2 of General Terms and Conditions. 

 
33. Sub-letting of Work: 

No subletting of work as a whole by the contractor is permissible. Subletting of work in 
piece rated jobs is permissible with the prior approval of the department.         
 

The Contract Agreement will specify major items of supply or services for which the 
contractor proposes to engage sub-contractor/sub-vendor. The contractor may from 
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time to time propose any addition or deletion from any such list and will submit 
proposals in this regard to the Engineer-in -Charge/Designated Officer-in-charge for 
approval well in advance so as not to impede the progress of work. Such approval of 
the Engineer-in-Charge/Designated Officer-in-Charge will not relieve the contractor 
from any of his obligations, duties and responsibilities under the contract.  

 
34. Prohibition of Child Labour engagement: 

The contractor/contractual Agencies must not engage any Child Labour during the 
course of execution of the contract work within the meaning and scope of the Child 
Labour Prohibition & Regulation Act-1986 and its relevant Act and Rules amended 
from time to time by the Govt. of India. 

 
35. Implementation of CMPF/EPF: 

The tenderer shall have to ensure implementation of CMPF/EPF, if applicable, in 
respect of the workers deployed by him as detailed in the tender document. 

 
36. Splitting up of the work: 

The Company does not bind itself to accept the lowest tender and reserves the right to 
reject any or all the tenders without assigning any reasons whatsoever and to split up 
the work between two or more tenderer(s) or accept the tender in part and not in its 
entirety.  
 

37. Settlement of Disputes: 

Matters relating to any dispute or difference arising out of this tender and subsequent 
contract Awarded based on this tender, shall be dealt as per Clause No. 16- title-
‘Settlement of Disputes’ of the ‘General Terms and Conditions’ of ‘Conditions of 
Contract’ of the tender document. 

 
38. Corrigendum: 

 

Any addendum/corrigendum/date extension etc. in respect of this tender shall be 
issued on our website (https://coalindiatenders.nic.in) only. No separate notification 
shall be issued in the press. Bidders are therefore requested to visit our website 
regularly to keep themselves updated. 

 
39. Restrictions on Procurement from a bidder of a country which shares a land border 

with India and on sub-contracting to contractors from such countries: 

The guidelines as per order no.F.No.6/18/2019-PPD dt 23/7/2020 of Ministry of Finance, 
GoI as amended from time to time shall be applicable. 

I. Any bidder from a country which shares a land border with India will be eligible 
to bid in this tender only if the bidder is registered with the Competent Authority. 

II. “Bidder” (including the term ‘tenderer’, ‘consultant’ or ‘service provider’ in 
certain context) means any person or firm or company, including any member of a 
Joint venture (that is an association of several persons or firms or companies), 
every artificial juridical person not falling in any of the descriptions of bidders 
stated herein before, including any agency, branch or office controlled by such 
person, participating in a procurement process. 

III.  “Bidder from a country which shares a land border with India” for the purpose of 
order F.No. 6/18/2019-PPD dated 23.07.2020 means :- 
a. An entity incorporated, established or registered in such a country; or  

138 / 152



 (20)                                                                                                                                        

NIT No. - SECL/SGP/SO(C)/ e-TENDER/2022-23/44 ,  dtd. 05/08/2022 

b. A subsidiary of an entity incorporated, established or registered in such a 
country; or  

c. An entity substantially controlled through entities incorporated, established 
or registered in such a country; or 

d. An entity whose beneficial owner is situated in such a country; or 
e. An Indian (or other) agent of such an entity; or 
f. A natural person who is a citizen of such a country; or 
g. A joint venture where any member of the joint venture falls under any of the above. 

IV. “The beneficial owner” for the purpose of (III) above will be as under: 

1.  In case of a company or Limited Liability Partnership, the beneficial owner is the natural 
person(s), who, whether acting alone or together, or through one or more juridical 
person(s), has a controlling ownership interest or who exercises control through other 
means. 

Explanation- 
a. “Controlling ownership interest” means ownership of, or entitlement to more than 

Twenty Five Percent of shares or capital or profits of the company; 
b. “Control” shall include the right to appoint the majority of the directors or to control 

the management or policy decisions, including by virtue of their shareholding or 
management rights or shareholders agreements or voting agreements; 

2. In case of a partnership firm, the beneficial owner is the natural person(s) who, whether 
acting alone or together, or through one or more juridical person, has ownership of 
entitlement to more than fifteen percent of capital or profits of the partnership; 

3. In case of an unincorporated association or body of individuals, the beneficial owner is the 
natural person(s), who, whether acting alone or together, or through one or more juridical 
person, has ownership of or entitlement to more than fifteen percent of the property or 
capital or profits of such association or body of individuals. 

4. Where no natural person is identified under (1) or (2) or (3) above, the beneficial owner is 
the relevant natural person who holds the position of senior managing official. 

5. In case of a trust, the identification of beneficial owner(s) shall include identification of the 
author of the trust, the trustee, the beneficiaries with fifteen percent or more interest in the 
trust and any other natural person exercising ultimate effective control over the trust 
through a chain of control or ownership. 

V. An Agent is a person employed to do any act for another, or to represent another in 
dealings with third person. 

VI. The successful bidder shall not be allowed to sub-contract works to any contractor from a 
country which shares a land border with India unless such contractor is registered with the 
competent Authority. 

Note:  

1. (a) The intending bidders must accept unconditionally in General Technical Evaluation 
(GTE) the Undertaking at Annexure-II in compliance to order no.F.No.6/18/2019-PPD dt 

23/7/2020 and as amended from time to time of Ministry of Finance, GoI. 
          AND  

        (b) Valid registration from competent authority (if applicable). Registration should be 
valid at the time of submission of bid and at the time of acceptance of bids. 

 
2. Guidelines issued by Government of India (GoI) regarding registration with Competent 

Authority and regarding exclusion from restriction may please be referred. 
 

 
    

   Tender Inviting Authority with Designation  

 
   

 
 

 
                 Dy. GM / Staff Officer (Civil) 

                      Sohagpur Area, SECL 
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ANNEXURE – H 
Supply order of 05 nos of truck mounted 

mist fog forming machine 
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Testing and Trial of Truck Mounted Mist Fog Machine 
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Contract

Contract No: GEMC-511687769313013
Generated Date: 14-Jan-2022
Bid/RA/PR No:GEM/2021/B/1472498

Organisation Details
Type: Central PSU
Ministry: Ministry of Coal
Department: Materials Management
Organisation Name: South Eastern Coalfields Limited
Office Zone: Secl Bilaspur Cg

Buyer Details
Designation: DM
Contact No.: 07752-246321-
Email ID: sahil.watta@nic.in
GSTIN: 22AADCS2066E9ZL

Address:
3RD FLOOR, MM DEPARTMENT, SOUTH EASTERN
COALFIELDS LIMITED, PO BOX NO. - 60, SEEPAT ROAD,
BILASPUR, CHHATTISGARH-495006, India

 

Financial Approval Detail
IFD Concurrence: No
Designation of Administrative Approval: GM(MM)
Designation of Financial Approval: GM(F)

Paying Authority Details
Payment Mode: Offline
Designation: Manager Finance
Email ID: subhashis.mukherjee@nic.in
GSTIN: -

Address:
FINANCE DEPT, SOUTH EASTERN COALFIELDS LIMITED,
PO BOX NO. - 60, SEEPAT ROAD,
BILASPUR, CHHATTISGARH-495006, India

 
 

Seller Details
GeM Seller ID: 42B4180000481920
Company Name: NATURE GREEN TOOLS & MACHINES PRIVATE LIMITED
Contact No.: 09599785277
Email ID: gitanjali@ngmgf.com

Address:
Khasra No.-963, 965,Dhoom Maikpur,Opp. Amrit Varsha Factory,
Gautam Buddha nagar, UTTAR PRADESH-203207, -

MSME verified: Yes
MSME Registration number: UP29A0000540
MSE Social Category: General
MSE Gender: Female
GSTIN: 09AACCV6083B1ZC , 09AACCV6083B1ZC

*GST / Tax invoice to be raised in the name of - Consignee

Product Details

# Item Description Ordered
Quantity Unit Unit Price

(INR)

Tax
Bifurcation

(INR)

Price 
(Inclusive

of all
Duties and

Taxes in
INR)

1

Product Name : Truck Mounted Long Range Mist/Fog Forming Dust Suppression System
Mounted On The Truck Chassis
Brand : NATURE GREEN
Brand Type : Registered Brand
Catalogue Status : Catalogue not verified by OEM
Selling As : Reseller not verified by OEM
Category Name & Quadrant : Truck Mounted Long Range Mist/Fog Forming Dust
Suppression System Mounted On The Truck Chassis (Q3)
NATURE/Water Mist Cannon 
HSN not specified by seller

8 pieces 3,816,832 NA 30,534,656

2

Product Name : ICT charges for Truck Mounted Long Range Mist/Fog Forming Dust
Suppression System Mounted On The Truck Chassis
Brand : NA
Brand Type : Unbranded
Catalogue Status : Catalogue not verified by OEM
Selling As : Reseller not verified by OEM
Category Name & Quadrant : Addon Services for bid (Q3)
ICT 
HSN not specified by seller

8 pieces 38,170 NA 305,360

Total Order Value (in INR) 30,840,016

 

Consignee Detail

S.No Consignee Item
Lot

Quantity
Delivery

Start

Delivery
To Be
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No. After Completed
By

1

Designation: -
Email ID: jk.prajapati@nic.in
Contact: 07653-268336-
GSTIN: 23AADCS2066E1ZR
Address: Depot Officer, Regional Stores, Johilla Area
SECL , Naurozabad Dist:Umaria, Madhya Pradesh -
484555,
SHAHDOL, MADHYA PRADESH-484555, India

Truck Mounted Long Range Mist/Fog Forming Dust
Suppression System Mounted On The Truck Chassis

- 3
14-Jan-
2022

14-May-2022

2

Designation: -
Email ID: glaxmannaidu.wcl@nic.in
Contact: 07652-250236-
GSTIN: 23AADCS2066E1ZR
Address: REGIONAL STORE, SOHAGPUR AREA, POST-
AMLAI, BEHIND AMLAI POLICE STATION.,
ANUPPUR, MADHYA PRADESH-484116, India

Truck Mounted Long Range Mist/Fog Forming Dust
Suppression System Mounted On The Truck Chassis

- 5
14-Jan-
2022

14-May-2022

 

Product Specification for Truck Mounted Long Range Mist/Fog Forming Dust Suppression System Mounted On
The Truck Chassis

Specification Sub-Spec Value
Custom Specification Custom Specification Yes

 

Installation Commissioning and Testing (ICT) details for the above item:

% of Product Cost Payable on Product Delivery 80 %

Min Cost Allocation for ICT as a % of product cost 1 %

Number of days allowed for ICT after site readiness communication to seller 30 Days

 

Seller Specification Document:

1. SpecificationDocument1

mkp.gem.gov.in/catalog_data/catalog_support_document/56/14/065/CatalogAttrs/SpecificationDoc
ument/2021/9/28/2021_09_28_17_06_26_technial-data-sheet-letter_comp_2021-09-28-17-06-
30_692e5c2d467e
4a3853d8715f0b153f24.pdf

Buyer Specification Document:

1. SpecificationDocument

mkp.gem.gov.in/catalog_data/catalog_support_document/buyer_documents/971655/54/78/703/Catalo
gAttrs/SpecificationDocument/2021/8/27/15361_1626784308950_2021-08-27-13-20-
22_a929bd67104be565ae67d
d789979b036.pdf

 
 
 

General Clauses w.r.t RCM/FCM

1. Where ever RCM is applicable, for sellers (Regular GST registered seller who opted out of FCM as per notifications of GST like GTA , unregistered seller), Buyer
have liability of paying the GST and GST cess to the government on the specified rate mentioned by them in this contract. Seller will invoice buyer with Zero GST and
GST cess. 
2. For Registered sellers as per FCM, rates will be inclusive of prescribed rate of GST and GST cess. ITC available to buyer as shown in the bid document have been
applied while evaluating the bids. Seller has liability of paying the GST and GST cess to the govt and same will be charged from buyer while invoice. 
3. For Registered sellers who opted for RCM while quoting for specified category under section 9(3) like GTA rates will be exclusive of GST and GST cess. GST and
GST cess as indicated by the buyer in the bid document payment of GST and GST Cess will be the liability of buyer.
4. For Unregistered sellers Liability of payment of GST and GST cess is in Buyers scope. GST and GST cess as indicated by the buyer in the bid document will be the
liability of buyer . Unregistered seller will invoice buyer with zero GST and Zero GST cess.
5. For sellers under Composition Scheme: There is no liability of payment of GST and GST cess in Buyers cope. Seller will invoice Zero GST and GST cess in the
invoice to buyer.

Terms and Conditions
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1. General Terms and Conditions-

1.1 This Contract between the Seller and the Buyer, is for the supply of the Goods and/ or Services, detailed in the schedule above, in accordance
with the General Terms and Conditions (GTC) as available on the GeM portal (unless otherwise superseded by Goods / Services specific Special
Terms and Conditions (STC) and/ or BID/Reverse Auction Additional Terms and Conditions (ATC), as applicable

1.2 Terms of delivery: Free Delivery at Site including loading/unloading. In respect of items requiring installation and / or commissioning and other
services in the scope of supply (as indicated in respective product category specification / STC / ATC), and the cost of the same is also included in
the Contract price.

1.2.1 Contracted goods should be delivered at the consignee or designated delivery location as per the working time of the buying organisation.
Seller may get the same confirmed from consignee before scheduling delivery.

1.2.2 A copy of the contract should be available with the messenger / dispatching agency that delivers the Goods at consignee / delivery location
(preferably pasted / attached outside the consignment / package) for easy reference and ease in delivery acceptance.

1.3 Delivery period: The Delivery Period/Time shall be essence of the Contract and delivery must be completed not later than such date(s). Any
modification thereto shall be mutually agreed and incorporated in the Contract as per the provisions of the GTC.

1.4 Performance Security: If the Seller fails or neglects to observe or perform any of his obligations under the contract it shall be lawful for the
Buyer to forfeit either in whole or in part, the Performance Security furnished by the Seller.

1.5 Taxes and Duties: Contract Prices are all inclusive i.e. including all taxes, duties, local levies / transportation / loading-unloading charges etc.
Break up of GST shall be indicated by the Seller while raising invoice / bill on GeM. While submitting the bill / invoice Seller shall undertake that
the Goods and Services Tax (GST) charged on this bill is not more than what is payable under the provision on the relevant Act or the Rules made
there under and that the Goods on which GST has been charged have not been exempted under the GST Act or the Rules made there under and
the charges on account of GST on these goods are correct under the provision of that Act or the rules made there under.

1.6 Octroi Duty and / or other local taxes: Contract Prices are all inclusive hence no reimbursement over and above the contract price(s) shall be
allowed to seller towards payment of local taxes (such as levy of town duty, Octroi Duty, Terminal Tax and other levies of local bodies etc).

1.7 Limitation of Liability: The provisions of limitation of liability between Buyer and Seller as given in the GTC shall be applicable here.

1.8 Resolution of disputes: The provisions of DISPUTE RESOLUTION BETWEEN BUYER AND SELLER as given in the GTC shall be applicable here.

1.9 Liquidated Damages: If the Seller fails to deliver any or all of the Goods/Services within the original/re-fixed delivery period(s) specified in the
contract, the Buyer will be entitled to deduct/recover the Liquidated Damages for the delay, unless covered under Force Majeure conditions
aforesaid, @ 0.5% per week or part of the week of delayed period as pre-estimated damages not exceeding 10% of the contract value without any
controversy/dispute of any sort whatsoever. In case, Service Level Agreement (SLA) is applicable the same shall be applicable for the Contract.

1.10 Financial Certificate:

1.10.1 The expenditure involved for this purpose has received the Sanction of the competent financial authority.

1.10.2 The funds are available under the proper head in the sanction budget allotment for the concern financial year.

1.10.3 I have been fully authorized by the department to sign the supply order or incur the liability of the Goods being ordered.

1.11 The bidder should submit a self declaration to the effect in bidder's official letter head that their agency have not been black listed by any
Agency whatsoever till date.

2. Buyer Added Bid Specific Terms and Conditions-

2.1 Scope of supply (Bid price to include all cost components) : Supply Installation Testing Commissioning of Goods and Training of operators and
providing Statutory Clearances required (if any)

2.2 Bidder's offer is liable to be rejected if they don't upload any of the certificates / documents sought in the Bid document, ATC and Corrigendum
if any.

2.3 Buyer Added text based ATC clauses

Buyer Added text based ATC clauses:

1.1 Experience Criteria: The Bidder or its OEM {themselves or through reseller(s)} should have regularly manufactured and supplied same or
similar category products to any Central/ State Govt. Organization/PSU/Public Listed Company during any 01 (one) financial year, before the bid
opening date. Same/similar category product means: Dust Suppression System with mist blower/fog forming long range water sprinkler with
horizontal throw of 40 meter (min.) mounted on truck chassis / Truck mounted mist cannon dust suppression system / Truck mounted mist cannon
Road Sprinkler / Truck Mounted Fog Cannon Dust Suppression System complete with fog cannon machine, Gun set, water tank, Rear Sprinkler
system etc.

1.2. To fulfill experience criteria following document shall be submitted with bid:

1.2.1. Copies of relevant Purchase order(s)/supply order(s)/contracts.

1.2.2. Proof of supply/proof of execution of order. Against proof of supply/proof of execution of order, the bidder can also submit self-certificate
that supplies against the submitted Purchase/ supply order(s) has been successfully executed.

1.3. Experience criteria is relaxed for Startup/MSE firms as per GeM terms and condition subject to meeting quality & specification. To claim
relaxation, startup/MSE manufacturing firms shall submit relevant documents (with bid) as per GeM terms and condition.

Note: The bidder may also submit documents to establish technical capability with bid (e.g. PO copy for same or higher capacity items/NSIC
document covering the offered item, other document showing capability to manufacture the offered item). Buyer has the right to inspect the
manufacturing facility/factory for assessing technical capability.

1.4. Upload Manufacturer Authorization: Wherever Authorized reseller/agent/dealer/ distributor is submitting the bid, Authorization issued by
manufacturer/OEM shall be submitted along with the bid.

1.5. Inspection: Final inspection shall be done at consignee end before acceptance of equipment.

1.6. Clarification/ shortfall document shall be asked and considered only for the documents related to already submitted documents in the original
offer or details/information already indicated in the original offer. Clarification/shortfall document will be sought only for historical documents
which pre-existed at the time of bid opening. Further, to fulfil experience criteria, the bidder shall submit document (supply order/purchase
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order/contract document) with the bid itself with other relevant documents (e.g. proof of execution of order) as per bid requirement. Any new
supply order submitted with clarification/shortfall round will not be considered against experience criteria.

1.7 “Warranty period of the supplied products shall be 01 year from the date of completion of installation, commissioning & testing of goods at
consignee location. OEM Warranty certificates must be submitted by successful Bidder at the time of delivery of Goods. The seller should
guarantee the rectification of goods in case of any break down during the guarantee period”.

.

2.4 Buyer uploaded ATC document Click here to view the file.

2.5 Bidders are advised to check applicable GST on their own before quoting. Buyer will not take any responsibility in this regards. GST
reimbursement will be as per actuals or as per applicable rates (whichever is lower), subject to the maximum of quoted GST %.

2.6

Bidder shall submit the following documents along with their bid for Vendor Code Creation:

 a. Copy of PAN Card.

 b. Copy of GSTIN.

 c. Copy of Cancelled Cheque.

 d. Copy of EFT Mandate duly certified by Bank.

2.7 OPTION CLAUSE: The Purchaser reserves the right to increase or decrease the quantity to be ordered up to 25 percent of bid quantity at the
time of placement of contract. The purchaser also reserves the right to increase the ordered quantity by up to 25% of the contracted  quantity
during the currency of the contract at the contracted rates. Bidders are bound to accept the orders accordingly.

2.8 Supplier shall ensure that the Invoice is raised in the name of Consignee with GSTIN of Consignee only.

2.9 1. The Seller shall not assign the Contract in whole or part without obtaining the prior written consent of buyer.
2. The Seller shall not sub-contract the Contract in whole or part to any entity without obtaining the prior written consent of buyer.
3. The Seller shall, notwithstanding the consent and assignment/sub-contract, remain jointly and severally liable and responsible to buyer
together with the assignee/ sub-contractor, for and in respect of the due performance of the Contract and the Sellers obligations there under.

2.10 While generating invoice in GeM portal, the seller must upload scanned copy of GST invoice and the screenshot of GST portal confirming
payment of GST.

2.11 Without prejudice to Buyer’s right to price adjustment by way of discount or any other right or remedy available to Buyer, Buyer may
terminate the Contract or any part thereof by a written notice to the Seller, if:
i) The Seller fails to comply with any material term of the Contract.
ii) The Seller informs Buyer of its inability to deliver the Material(s) or any part thereof within the stipulated Delivery Period or such inability
otherwise becomes apparent.
iii) The Seller fails to deliver the Material(s) or any part thereof within the stipulated Delivery Period and/or to replace/rectify any rejected or
defective Material(s) promptly.
iv) The Seller becomes bankrupt or goes into liquidation.
v) The Seller makes a general assignment for the benefit of creditors.
vi) A receiver is appointed for any substantial property owned by the Seller.
vii) The Seller has misrepresented to Buyer, acting on which misrepresentation Buyer has placed the Purchase Order on the Seller.

2.12 Timely Servicing / rectification of defects during warranty period: After having been notified of the defects / service requirement during
warranty period, Seller has to complete the required Service / Rectification within 15 days time limit. If the Seller fails to complete service /
rectification with defined time limit, a penalty of 0.5% of Unit Price of the product shall be charged as penalty for each week of delay from the
seller. Seller can deposit the penalty with the Buyer directly else the Buyer shall have a right to recover all such penalty amount from the
Performance Security (PBG).Cumulative Penalty cannot exceed more than 10% of the total contract value after which the Buyer shall have the
right to get the service / rectification done from alternate sources at the risk and cost of the Seller besides forfeiture of PBG. Seller shall be liable
to re-imberse the cost of such service / rectification to the Buyer.

2.13 Successful Bidder can submit the Performance Security in the form of Account Payee Demand Draft also (besides PBG which is allowed as per
GeM GTC). DD should be made in favour of SOUTH EASTERN COALFIELDS LIMITED, SEEPAT ROAD BILASPUR payable at AXIS BANK LIMITED, RAMA
TRADE CENTER, BILASPUR (C.G.), ACC.NO:914020047244694,IFSC - UTIB0000164.. After award of contract, Successful Bidder can upload scanned
copy of the DD in place of PBG and has to ensure delivery of hard copy to the original DD to the Buyer within 15 days of award of contract.

2.14 Buyer Organization specific Integrity Pact shall have to be complied by all bidders. Bidders shall have to upload scanned copy of signed
integrity pact as per Buyer organizations policy along with bid. Click here to view the file

Note: This is system generated file. No signature is required. Print out of this document is not valid for payment/ transaction purpose.
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ANNEXURE – I 
Photographs of Speed Limit Board and 

Hindi translated display board 

  

146 / 152



 

  

Speed Limit Boards Installed along the Coal 

Transportation road of Khairaha UG Mine 
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Hindi Translated Hazardous Waste Board 
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ANNEXURE – J 
Khannath Village drinking water quality 

report 
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COPYRIGHT WITH                         

CMPDI                     

A MINI RATNA                    

ISO 9001 COMPANY 

Central Mine Planning & Design Institute Limited            

Regional Institute – V, CMPDI Complex,                   

BILASPUR (C.G.) 

 

ENVIRONMENTAL MONITORING REPORT 

DRINKING  WATER 

(SOHAGPUR AREA) 

SOUTH EASTERN COALFIELDS LIMITED 

(A Mini Ratna Company) 

JUNE- 2022 
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i Drinking water of Khairaha UG F/P

                                                                       Total Number of Samples                   =       01

Sl.No Name of stations
Page No

Jun-22

              SOHAGPUR  AREA

              Khairaha UG

INDEX

1
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June 2022 Area

i

to

i
Acceptable 

Limit 

(Max)*

1 1 5

2 4 1

3 103 ---

4 8.21 6.5-8.5

5 220 200

6 200 200

7 BDL 0.3

8 24 250

9 BDL 0.2

10 12

11 334 500

12 97 ---

13 BDL 0.05

14 8.00 200

15 0.23 1

16 24

17 BDL 0.01

18 0.037 5

19 396 ---

20 BDL ---

Technical Manager

 Note: The results above relate to the samples tested as received. This report  cannot be reproduced in part or full without the written 

permission of the HOD (Env), CMPDI, RI-V. The Green, Yellow and Red color highlights in observed values indicate acceptable values,  values 

exceeding acceptable limits but below permissible limits and values exceeding permissible limits respectively.

Page 1 

 Scientific Asst

*Except Sl. No. 9 for which Acceptable Limit is Min                                                                  LDL indicates Lower Detection Limit & BDL indicates  Below Detection Limit

R.K Thakur M. Reagan Singh

Ammonical Nitrogen, mg/l              

LDL: 0.02 mg/l

APHA, 23rd Edition, 2017 4500-

NH, F, Phenate Method
--- ±0.0018 mg/l at 0.02 mg/l

Zinc, mg/l

LDL: 0.01 mg/l

IS 3025 ( Part 49 ) : 1994, R : 

2009, AAS-Flame Method
15 ±0.0013 mg/l at 0.01 mg/l

Total Solid
IS 3025 Part 15 1984 --- ---

Lead, mg/l

LDL: 0.005 mg/l

APHA, 23rd Edition,2017, 3113B, 

AAS-GTA Method
No relaxation ±0.000266 mg/l at 0.005 mg/l

Fluoride, mg/l

LDL: 0.1 mg/l

APHA, 23rd Edition,2017, 4500, 

F- D SPADNS Method
1.5 ±0.014 mg/l at 0.98 mg/l

COD :  mg/l                           

LDL: 8.0 mg/l

APHA, 23rd , Edition, 2017, 5220C, 

closed Reflux, Titration Method
Not Specified ±6.209 mg/l at 247.427 mg/l

Sulphate, mg/l

LDL: 2.0 mg/l

APHA, 23rd Edition,2017, 4500- 

SO42- E Turbidimetric Method
400 ±0.640 mg/l at 19.88 mg/l

Copper, mg/l

LDL: 0.03 mg/l

IS 3025 (Part 42) : 1992

R : 2009, AAS-Flame Method
1.5 ±0.131 mg/l at 4.90 mg/l

Total Dissolved Solids, mg/l

LDL: 30.0 mg/l

IS 3025 (Part 16):1984

R : 2006, Gravimetric Method
2000 ±4.473 mg/l at 592.0 mg/l

Calcium, Hardness mg/l                      as 

CaCO₃
IS 3025 (Part 40): 1991,

R : 2009, EDTA Method
---- ---

Chlorides, mg/l

LDL: 5.0 mg/l

IS 3025(Part 32):1988 ,

R : 2007, Argentometric Method
1000 ±6.551 mg/l at 253.5 mg/l

Residual Free Chlorine, mg/l

LDL: 0.1 mg/l

APHA, 23rd Edition,2017, 4500G, 

DPD Colorimetric Method
1 ±0.0082 mg/l at 0.1 mg/l

Total Hardness, mg/l as CaCO3

LDL: 4.0 mg/l

IS 3025 (Part 21):2009,

EDTA Method
600 ±11.545 mg/l at 612.8 mg/l

Iron, mg/l

LDL: 0.05 mg/l

IS 3025 (Part 53) :2003, R:2009

AAS-Flame Method
No relaxation ±0.0782 mg/l at 7.95 mg/l

Colour, Hazen

LDL: 1.0 Hazen

APHA, 23rd Edition,2017, 2120. 

C. Spectrophotometric single 

wavelength method

15 ±1.05 Hazen at 49.86 Hazen

pH

LDL: 4.00

IS 3025 (Part 11):1983,

R : 2012, Electrometric Method
No relaxation ±0.1272 at 7.01

Total Alkalinity,  mg/l as CaCO3

LDL: 5.0 mg/l

IS 3025(Part 23):1986,R 2003

Titration Method
600 ±0.19696 mg/l at 10.0 mg/l

Turbidity, NTU

LDL: 1.0 NTU

IS 3025 (Part 10):1984, R : 2006, 

Nephelometric Method
5 ±0.855 NTU at 41.58 NTU

25-Jun-2022

Date of Analysis 25-Jun-2022 30-Jun-2022

Sl. 

No.
Parameter Method of Analysis

Observed Values IS 10500: 2012

Uncertainty of Measurement

 (at 95% Confidence Level  & 

K= 1.96)

Permissible Limit 

in the Absence 

of Alternate 

Source (Max)

Total Suspended Solids, mg/l

LDL: 10.0 mg/l

IS 3025 (Part 17):1984

R : 1996, Gravimetric Method
±0.445 mg/l at 24.429 mg/lNot Specified

Magnesium Hardness, mg/l             

as CaCO₃
IS 3025 (Part 46) : 1992

R : 2009, AAS-Flame Method
--- ---
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